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P/RLIAMENT OF INDIA

Thursday, 5th April, 1951

The House met at a Quarter to Eleven

of the (.Jlock.
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
[No. Questions: Part I not published]

10-45 AM.
PAPERS LAID ON THE TABLE
NOTIFICATION NO. 30-—INCOME-TAX

Mr. Deputy-Speaker: There are no
Questivns today. The Finance Minister.

‘Yhe Mumister of Finance (Shri C. D.

- Deshmukh): 1 beg to lay on the Table

.a copy ot Notification No. 30-Income-
tax, dated .the 28ch March, 1851, in
accordance with sub-section (3) of
section 4 of the Taxation on Income
(Investigation Commission) Act, 1847,
as amended by the Taxation on Income
(Investigation Commission) Amend-
ment Act, 1951, {Placed in Library.
See No. P-150/51.

POINT OF PRIVILEGE

PUBLICATION OF GANGANATH COMMITIEE
REPORT FOR PURCHASE OF SUGAR

Mr. Deputy-Speaker:
ceeding with  the
Grants......,

Shri Kamath (Madhya Pradesh):
Before proceeding further, may I
remind  you, Sir, that on Monday
I raised a question of breach of
privilege of the House and I would
request you to let the House know
whether you have considered the

58 P8D

Before pro-
Demands for

5981

matter and what further proceedings
are contemplated.
¥

Mr. Deputy-Speaker: That is exactly
what I was about to mention. Before
1 proceed to put the Demands for

Grants, 1 would like to dispose of the

matter of privilege raised by
Mr. Kamath the other day. He stated
that the action of Government in
releasing to the Press the report of
findings and conclusions of the
Ganganath Committee appointed by the
Minister of Food and Agriculture to
enquire into the allegations regarding
the import of sugar in pursuance of
the assurance given by the Prime
Minister during the parliamentary
debate on the food situation on 17th
November, 1950, before the report was
placed on the Table of the House
constituted a breach of privilege of the
House. I may inform the hon. Member
that this was not a committee appointed
by the House and it had no obligation
therefore to submit its report to the
House. It is open to Government to
appoint any number of Committees,
whether on a statement made in this
House or otherwise. But that will no
mean that the Comunittee is on
appointed by this House. Therefore,
I do not find that there is any breach
of privilege involved in this matter.
No doubt. if any committee is appoint-
ed by Government in pursuance of
any resolution or otherwise and not
independently while the House |is
sitting, naturally the House would
expect that such committee’s proceed-
ings should be disclosed to itself first
Subject to this observation, there is
absolutely no breach of privilege in the
present case.

Shri Kamath: On a point of inter-
pretation of your ruling, may I esk
whether Government do not owe it to
the House, when a matter is specifically
raised in the House and when dis-
cussion on that matter ensues and in
pursuance of that, even the Prime



5982 Point of

[Shri Kamath]

Minister 'intervenes and gives an

assurance that the matter would be *

nvestigated, and suabsequent thercto
the Minister concerned appoints a
Committee—in such circumstances, is
it not necessary or essential for
Government to inform Parliament first
ot what has.happened about the matter,
especially in view of the fact that the
matter was discussed in the House
first, and the Ministry took no initiative
in the matter at all? In fact, it was
in pursuance of the assurance given in
Parliament that the committee itself
was appointed............

Mr. Deputy-Speaker: I have already
disposed of this matter. 1 have got
here the nature of the assurance to
which the hon. Mcmber has referred
to. 1 myself was called upon to give
*a ruling when this matter came up.
1 shall read the portion:

“‘Before proceeding to put the
amendments to the House, I would
like to make an announcement to
the House. Much has been said
with respect to the question' that
was raised by Mr. Tyagi and the
answer given by the hon. Minister.
The hon. the Prime Minister has
informed me that I should an-
nounce to the House that he is
willing to go into the matter and
not only this matter but all other
matters which may be brought to
his notice if he is only informed
in advance.” -

1 do not consider that this is a deflnite
assurance. He had said that he
would enquire into the matter—either
this matter or any other matter that
was brought before him. 1 do not find
in this any particular assurance that
a committee would be appointed and
that its recommendations would Le
submitted to the House. However, as
I have already said, whenever such
matters arise, the House if it is in
session would naturally expect that it
should be taken into confidence first
before others.

Shri Kamath: That is my point too.

Mr. Deputy-Speaker: 1 hope Govern-
ment will bear this in mind. In this
instance. it is not as if there is eny
question of privilege. but it is a matter
of etiquette to be shown to the House.

Prof. K. T. Shah (Bihar): May I
enquire if your ruling makes a
distinction between the committees
directly appointed by the House such
as the Standing Advisory Committees
and so on and committeeg appointed
by Government at the instance of the

8 APRIL 1051
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House by means of or in pursuance of
resolutions, or as in this case, as a
result of a debate? Is this distinction
to be maintained that only as regards
commitiees directly appointed by the
House it is or it would be a matter
of privilege that the House should be
first informed and the report should
be first presented to the House,
whereas in the case of committees
appointed in pursuance of or at the.
instance of the House Government will
not be bound as a matter of privilege
to submit that report first to the House?
Do I understand it that way?

Mr. Deputy-Speaker: Yes. The

'question of privilege arises only in

cases where a committee is appointed
by the House. If a committee is
appointed in pursuance of a resolution,
1 hope hon. Members would not ask
me to commit myself in advance,
because there is no such resolution
now. But as I said, though it may not
be a Committee appointed by the
House and may only be a committee
appointed in pursuance of a resolution
passed in the House, one would expect
and the House would naturally expect
that it should be confided in first
before the report is published or
relensed 1o others. With respect to
committees that are appointed on the
assurances of Ministers or some other
statements made in the House by
Government Members, of course
Government receives those reports but
if the House he in session, naturally
the House would expect that the matter
should be reported to it before the
recommendations are released to others
outside. This is a matter of etiquette
and I would like to make a distinction
belwecen a question of privilege and a
matter of etiquette.

Shri T. N. Singh (Uttar Pradesh):
On a point of clarification, there are
Advisory Committee meetings being
held when the session is not on and
sometimes. the reports or decisions of
those Advisory Committees appear In
the Press. Will that be considered a
breach of privilege?

Mr. Deputy-Speaker: J cannot give a
ruling on hypothetical matters. When
the question arises, it will be time to
consider that matter.

Sardar B. S. Man (Punjab): On the
point of etiquetie that your goodself
has suggested. may 1 know what is the
constitutional meaning of ‘etiquette’ as
far as Parliament is concerned.
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BUSINESS OF THE HOUSE

8hri Ramalingam Chettiar (Madras):
Now that we have received notice that
the Parliament will sit until the 5th
of May, we should like to know whether
the Speaker or you, Sir, have come
to any decision about the sittings. I
am referring to the timings of the
sittings. There was a feeling that there
should be one sitting a day and not
two sittings, and the summer is coming.

Mr. Deputy-Speaker: What I learnt
from the hon. Mr. Speaker was that as
soon as he returns he will call another
informal meeting of the Members to
consider this matter. I do not know
yet when he will be coming. If he
comes tomorrow or the day after, there
is no purpose in my taking any
particular step, but if he is not coming
for a long time, I will consider this
matter myself.

GENERAL BUDGET—LIST OF
DEMANDS—contd.

SECOND STAGE

DEMAND No. 51-=MINISTRY oF HOME
AFFAIRS.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 71,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during. the year ending
the 31st day of March, 1952, in
respect of ‘Ministry of Home
Affairs’.” .

DeManp No. 52—CABINET
Mr. Deputy-Speaker: Motion {is:
. “That a sum not exceeding
Rs. 22,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course .of
payment “during the year ending
the ' 31st day of March, 1952, in
respect of ‘Cabinet’.”
DEMAND No. 53—PoLICE
Mr. Deputy-Speaker: Motion fs:

“That a sum not exceeding
Rs, 88.76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment duming the year ending
the 31st day of March, 1952, in
respect of ‘Police’.”” , -

: DEMaNDp No. 54—CENSUS
Mr. Deputy-Speaker: Motion is:

“That a sum not ex. ceding
Rs. 91,14,090 be granted to the

.5 APRIL 1951
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List of Demands ({8

President to complete the Sum neces-
sary {o defray the charges which will
come in course of payment during the
year ending the 31st davy of March,
1952, in respect of ‘Census’.”

DEMaND No. 55—Ci1viL DEFENCE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1.10.000 be granted to the
President to complete the sum
necessary to defray the charges
which will eome in course\ of
payment during the year ending
the 31st day of March. 1952, In
respect of ‘Civil Defence'.”

DeEmManND No. 56—DELHI

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,93,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Delhi’.”

*DEMAND No. 57—AJMER

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 85.94,000 be granted to the
President to complete the .sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Ajmer’.”

DemaND No., 58—ANDAMAN AND NICOBAR
IsrANDS

Mr. Deputy-Speaker: Motion Is:

“That a "sum not exceeding
Rs. 1,07,28,000 be granted to the
President to" complete the sum
snecessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Andaman and Nicobar

Islands'."”

Shri Kamath (Madhya Pradesh):
I wish to move my cut motion.

Mr. Deputy-Speaker: Any other cut
motions.

1Shrl Sarangdhar Das (Orissa): Mine
also.

Shri Kamath: Before you call upon
Mr. Singh, may I submit to you that
on the 26th of March, the Speaker ruied
in the House as follows:

“If an hon. Member is particular
that a cut motion should be taken
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[Shri Kamath]

up, certainly, T am bound to place
it before the House, but then the
procedure will be that that cut
motion only will be debated and
there will be no debate generally
on the demand till such cut
motion only will be debated and
are .disposed of.”

Mr, Deputy-Speaker: What does the
hon. Member want?

Shri Kamath: I want to move my
cut motion.

Mr. Deputy-Speaker: 1 shall take it
as moved.

Shri Kamath: The Speaker has ruled
that it will be debated in the Iibuse
and that the demand cannot be taken
up until it is disposed of.

Mr. Deputy-Speaker: The question
arose in this way. An hon. Member,
Mr. Jhunjhunwala, raised a point that
it an hon. Member puts in a cut motion
and wants to press it for a vote what
would be the procedure. The hon. the
Speaker then said:

“That is why I said: Do I take
it for granted that no cut motion
is going to be moved? If the House
is agreeable, then we will follow
this course. If an hon. Member is
particular that a cut motion should
be taken up, certainly, I am bound
to place it before the House, but
then the procedure will be that
that cut motion only will he

- debated and there will be no debate
generally on the demand till such
cut motions as are sought to be
moved aré disposed of. The result
of that will be that perhaps two
or three cut motions may be dis-
cussed and then there will be no
occasion for a general discussion
on the Demands. In order to
avoid that kind of contingency,
1 suggested this course which fits
in with the procedure and I think
this will enable members to speak
.geperally on the full demand
which will include the subjects of
the cut motions also. This, I think,
~will be the best course.”

T do not think the hon. Member
need be afraid of any precedents. The
position is quite clear to my mind:
I am not afraid of the precedent.
What I feel is that in such matters
it is not open to one hon. Member to
chose one important or unimportant
matter and try by way of a cut motion
to occupy the whole time of the House.
The work of the House will thereby
be blocked. My own internretation of
what the hon. the Speaker has said is
what as in the case of Bills, when
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amendh.ien!s are moved on a particular
matter, I would allow all those who
wish 10 move their cut motions to
move them and then, there will be a
general discussion. At the end 1 will
put motion after motion to the vote of
the House. That is the only way I
could avoid the House being taken
away or side-tracked by any one cut
motion being moyed out of thousands
that have been tabled here. The
general interest of the House ought to
prevail over the interest of any single
cut motion to be moved by a single
hon. Member.

The Minister of Home Affairs (Shri
Rajagopalachari): In nddition to what

u have said, Sir, I would like -to

int out that it was to save and
fhugalise the time of the House and
distribute the time of the House among
the Members {n the fairest manner
possible that the hon. the Speaker
wmade that arrangement., Moreover, we
have, in order to minimise the
embarrassment to the Speaker agsainst
creating any difficult preccdent, met in
the party. As Minister in charge of this
subject I issued notices to the majority
Government party here. But the hon.
Member Shri Kamath was not present
at the meeting. Now he raises an
objection in the open House.

11 AM.

Shri Kamath: Party matters cannot
be brought in here.

Mr. Deputy-Speaker: So far as party
matters are concerned. I want the party
to be sufficiently strong to deal with
{ts Members. The Chair is not expected
to take notice of what happens in the
party. .

Shri Rajagopalachari: In the matter
nf frugalising the time, I must point
out the lapse on the part of the Member
who raises the difficulty.

Shri Kamath: I protest against this
insinuation. There has been no lapse
on my part in this matter:

Mr. Deputy-Speaker: It is not neces-
sary to go into what happened at the
party meeting. .

Shri Kamath: * *

Mr. Deputy-Speaker: The hon.
Member ought not to lose control over
himself. ‘Lapse’ is a mild word.

Shri Kamath! No. Sir, it is harsh
enougth .

Mr. Deputy-Speaker: Such  hard
words do not break any bones. After
all the decorum and dignity of the
House should be preserved. .

e Frmmqed as unparliamentary by
grder of H.S.—Ed. of P.P,
o "
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I am not carried away by what
happens in the party. The business
of the House is regulated by rules of
procedure and it is open to any hon.
member to whatever party he belongs
to move any cut motion here; so long
as it is within the rules of procedure
I will allow it. The hon. Mr. Kamath
is entitled to move his cut motion.
However, for the purpose of enabling
all hon. Members to take part and
having regard to the shortness of time
at our disposal to place their view-
points on this Ministry before the
House, I would suggest that whichever
hon. Member wants to move his cut
motion may rise in his seat and
fntimate to the Chair what cut motion
he proposes to move and I will treat
them as moved. Then a general dis-
cussion will follow. The hon. Member
who has moved his cut motion will also
have his chance.

Shri Kamath: That is all right.

=Y 3wo Imo wuf: saw wENET,
oF ATT &2 4 q7 =y fafrex freee
g g @ 9 | fafred W @
238 & fagal &1 o@F 77 M- 7=

ez et edfte : ez 9T ?
LA L

#fzq Go Yo fag : areqer wEYaT,
# fafeey & aifedy (policy) #
graey AT FB Ao wgdm g
F A fesy AT & www WY Hfee
¥t qrfedt § 39 & graw 7 v A
T § 9z AN [ E |

e FacdY witwre : sadft & aifod

wftaw 3o Mo fay : a8 ¥r SrTw-
w@w &7 < H#TET (order) B A
& sl ¥ a A ay A fey A
AT A |

wi arerlta qeew ey & afed

efew o dro fag: A & amor
favg s & geaw 7 o #fite @
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qrfestft & 3@ & araa o w7 AZA!
Ei1z@ & foq at & g3 & adt
& o § A 9w g Ofe
ezg fafret N . @ oo @
%51 ¢ fr faren sw wErw T 0

¥ f6 uw gudy am & fo ¥ wegang
@ g Iw A A oAl & fRA
#93 WTew § wew fafret arw 7
7 ¥¢1 £ f5 famr g3w o @ e
o @ & i F w@d ¥ sraF § ) @Ay
9 &t & wraw 7@ &1 o qT wof
2 A ANFFT foar & 1 o ag T
i 7} Ay QA & ™ g § IR
A& I A ¥ F7T AT FITC swheana
areta fear € | & =feans smdq &
THAT g AT | & qg A& Argar a7
f& =1 odft Ny grem & smg o fir
Rze fafrey & srdwatst & for
WATIRE 7 8 | qg FuAr e
7 5gd & f5. 97 & gwy adi 2
WX I g7 e w17 a1 ag
g a1d g @ wTed & F st
s g fF ag aun frsy R & ford
¥ arfed | ag TR F § ffadz
(Cabinet) & ¥rav ¢, ag qz sa &
frd e FT FFY E 1 oW Q@
fer A 2awk AT FH A TR arey faq
w@ & fou frae &7 ¥ at fe ofe-
dwx (allegations) s« #r a3
faors o3 &Y ag & o ot Har oy
TqTH 9 FIY YT F I ¥ AT 9w
e 7z faoiy 57 & for ¥ ol § ar
®ed fafreft M awg & agt #1 fafrent
7%t o7 97€ | fearey ©w ww(Divide
and Rule) # afsdft azdr uf |
farey a7eTT N w0 wAT qEH @
A TR IR A A | e o
gfafrede (Top heavy adminjs-
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[#few Bo o fag)
tration) &g v@T oar 91 1 T A
wga & ad smfewrratas (undewsir-
able) #w{g fyw #1 w7 ¥7 &
qIIW T a5 BT T ATEAT | 99
fer & sgm oa N fawrs & €28
fafrezt area 7t §9 *F | TR ganr
saferra ST Y araw |

ua §9 3T & fod wrwr Hferd v
78 fafaedt ot auw oY, & T91 &
ar qr A fafredt wiaw & a9 gd
afi Y e 5w F 9@ go mEwd
I H T 4, A F oy 2w
fafetd Se s fed @ s o
& sl W Raw fafeedy wifide
(nominate ) w<t oY, &Y v # sramw
e Faw wgw  fafreex (Prime
Minister) o< #3 o7 aFdft &1 A%
FT g Y A qw & foar iferd fr &
w3 fafre A& a1amn & srew fafa-
' W dem

fg ¥ afws 7@ gorg |

m#mmﬁ'mﬂﬂw%sﬁ
o arfgd & foreelt w= @ & @
faesg s #Y q1E ot v avé @ F wFA
g ® afuswk fear o afz smq
a8 & foampit we fafa=dy & 7 orem
wg e w5 & g0 fafedt o
I s ovd & fF @amT T
Fx, A fareg W@ & safaay
AT WY AFATT AT § I F arferwr
%Y Iy Y ey & fadh oF emadft &
qT # Forg ¥ F qrdY g, O qW E0
(h ng) w7 &HfFd a5 wFr & Fe¢
9T st ffed 1 e qR qwTan

ar & AT oW oraradg @, fadig?
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F1 aTady A 9T, TW fet gw A
uraraRdY T FIAT E, Ag € WU
FgaT | W FuT wfedr Agerg w0
aff st s wf &, swalq ow w9
srare wEY faor at w229 fafaedt wawe
#éx( Personal attack ) %% 9t
a3 g & | 7 AR A ofeT aga
foe a® #raw wR vl A &) ag
FAAY N fF & Tw ¥ 3T ST, F
T AT WIEHT AL F 1 R ABE
g I wErEm, & wEl wfadw
¥ QI AOT TAT 9T, Y-30 FA AT
geargedee (appointment) ar 5@
fod & agi qx A qr A @ & @
fergaedar & &Y #gar g f5 &

wrgee (Christ) & aR.........

Mr. Deputy-Speaker: Order, order.
I thought the Part C States will have
something to do with the Home
Ministry.

Shri Rajagopalachari: I may say, Sir,
that they have nothing to do with the
Home Ministry.

#fmgo do fow: 1 wEE #
m“ .........

Mr. Deputy-Speakexr: It is rather
inconvenient to go on allowing personal
explanations on what took place with
respect to another Ministry, with
respect to another Minister’'s speech on
another occasion. If the hon. Member
has got anything to say with respect
to the Home Ministry he may do so.

dfeza Qo qto iy : a2 ww v &
F arf fz ¥ (by the way) g fear
it &Y A7 waew dfade @ arfesft
qT Fg1 F1 2 | 07 Al § wae §
WwaidrRewd ag afid fF v
fafd & e § o7 WY Kzq A9y
£ fer @ & worar wfe § A
frsgsRg NI wHrag & F
¥ao gz qaoA & fad #f . @waw
¥ ofy gy et g x@ Whed e 9 3@

fer drgriore T
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3

? WEdaaag & R {5

. ¥ gl 7 emedY AT § Y wrgw wgd

 Fig wafeai d, wide ¥ fodwRdfer

" (Representative) g1 #T @t &
qrfeq ( partition) % ST FT FFA
& g s et 7.

fereet fowt e : Tw AT W
AgTaTHY FIF @ FfAg |

¥2q Qo fto fag : a7 ¥y & foxr
Fgr saT & fF ek @yt s wEY
&1 vrefal Y awa SuTee wEEw,
raovgwag € f& ag fear o fe
gl #7 wEg Fafeal § w7 ¥ I a7
W 7@ ™ uF feurfer ¥ A
(Democratic set up) S F1aw
F¢ faar sra wifw wiow arS ay
F A ey & ag @ & ey
g

TH TGN A AGT FH A1 S
fod uF a1q Fg FC A ¥ F U
F7ar g fr ore et fearaal & et
Fr qiw FR F fod @z fafaex
aTge dMT § a1 uw qfemee §RdY
fraa st o 5 ag oifeari=ed
FALY T AGE A7 A1 FF ag e
;T ? e wgi v qar g Jifgd AR
9w %1 €29 fafaes aga s w1 d

sw ? afgw qug Al H=1 Tngar
# a7 7Y weqarz dav g e A qW
a7 fzar

(English translation of the above
speech)

Shri M: L. Verma (Rajasthan): Sir,
when you were on your legs, the hon.
Minister Shri Santhanam was moving
about. The Ministers should have
strict instructions to. observe the rules
of the House.

Mr. Deputy-Speaker: Probably he
did not see. N
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Capt. A. P. Singh (Vindhya Pradesh):
Sir, I want today to speak something
about the policy of the Ministry.
Although I have made some genersal
observations with regard to the policy
of « the Cabinet towards Vindhya
Pradesh on previous occasions.........

Mr. Deputy-Speaker: Please speak in
English.

Capt. A. P. Singh: Is il necessary?
If it is your order. then I would speak
in English. Otherwise, I want to speak
in Hindi.

Some Hon. Members: Speak in Hindi.

Capt. A. P. Singh: So today I want
to say something about the policy of
the Cabinet towards Vindhya Pradesh.
I have already expressed my thanks in
one of my earlier speeches on the
declaration of the States Ministry that
Vindhya Pradesh would stay. I have
to thank them once again for another
thing. The other day, that is the day
before yesterday, the hon. Minister of
States said in his speech that Vindhya
Pradesh deserves to be listed between
Part A and Part B States which means
that it does not deserve to be included
in Part C States. That he has accepted
already. But, without replying to the
question as to why does he not accept
that now, he has made a personal
attack on me. I wanted to escape
personal references. I did not want
that anything may come up before the
House which may be unbecoming for
those who are at the helm of the States
Ministry. He said in his speech that
the time at .his disposal was short and
that if he were given sufficient time
lie would disclose everything before
the House. I believe hrn should devote
this time for Vindhya Pradesh. He is
in the Government. He is a Member of
the Cabinet. He can arrange for that,
If he cannot give a full day, at least
half the day could be fixed for this
purpose and he may bring up all those
allegations he has against me and the
House may also hear my reply. Then
the House may decide for itself
whether it was my mistake or the
Ministry could not function there due
to the poiicy of the States Minlistry.
The policy of divide and rule was
adopted. Impediments were put in the
programme which Vindhya Pradesh
Government wanted to carry out. The
administration kept there was top

- heavy. Many other undesirable things

were also resorted to by describing
which I would not like to take the time
of the House. That I would submit
when the hon. Minister of States woutd
bring forth allegations against me. Mc
much for the personal remarks.
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[Capt. A. P. Singh]

Now suppose for a moment that that
Ministry was very inefficient and I also
was very inefficient. But then my
Ministry was not elected by the
Congress. It did not consist of Con-
gressmen alone for the States Ministry
nad put in their own men from outside,
they had nominated persons of their
own choice. How could then the
responsibility of all this lie with the
Chief Minister? And if you say it does,
take it from me that I-am no more
going to be a Minister or a Chief
Minister now.

AT FU IH A q0Y,
ufgd sfas 7 M1 QI

(Kanan karon janam bhar basu, ihise
adhik na mor supasu)

Bharat had said that Ram should
come back from the forest and he
himself would go to live there for his
whole life. If you so wish I would
never join the Ministry, but you must
give its due right to Vindhya Pradesh,
it must be included in either Part A
or Part B. You may order the whole
Ministry to go out, but why should the
people of Vindhya Pradesh suffer?
Why should you encroach upon their
rights for the sins of one man? If I am
guilty you may hang me. But as you
had made me the head of the Govern-
ment there so I was responsible to you
and not to anybody else. The legendary
Meghnath Shakti has been. used against
me as the last weapon, that is to say
that when the States Ministry did not
find any excuse, it came down to the
level of making personal attacks. But
this legendary Meghnath Shakti cannot
Jast for long. They had probably
thought that I would be overawed by
this. But I am not going to be cowed
down. I arh sorry, Sir, that I was not
present here the day before. yesterday
for I had gone to call upon the
President as I had an appointment with
him at 5-30.! otherwise, I would have
replied the same day. I would even
say that Tike Christ............

Mr. Deputy-Speaker: Order, order.
1 thought the Part C States will have
something to do with the Home
Ministry:

Shri Rajagopalachari: 1 may say,
Sir. that they have nothing to do with
the Home Ministry.

Capt. A. P. Singh: So like Christ......

Mr. Deputy-Speaker: It is rather .

inconvenient to go on allowing personal

explanation on what took place with -
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respect to another Ministry, with
respect to another Minister’s speech on
another occasion. If the hon. Member
has got anything to say with respect
to the Home Ministry he may do so.

Capt. A. P. Singh: All this I said by
the way. My purpose is to speak on
the policy of the Cabinet. Part C States
are also under the Home Ministry, it
is not so that Part C States are not
under the Home Ministry. Apart from
this, after all Cabinet has got jurls-
diction over Vindhya Pradesh also.
This I said simply for pointing this
out. I apologize to the House for my
absence on that day.

Secondly, it is said that there are no’
suitable. persons. available in these
places. But there are Congress Com-
mittees there and I ask that while we
could accept even partition as Congress
r:eptresentatives. why then, if in the
states............

Mr. Deputy-Speaker: Please finish
that topic now.

Capt. A. P. Singh: So, for that it is
said that there are no suitable persons
available. But, Sir, I have to say that
the Congress Committees there may be
consulted and a democratic set up be
immediately established for after all
tue Congressmen are no other people
than your own.

I had to say much, but I would finish
it with this remark that if- the hon.
Minister is prepared to institute an
enquiry in the working of the so called
native stales, then a Parliamentary
Committee should be appointed which
should submit a report after making
enquiries at all places and give
suggestions as to what should be done
at each of these places and the States
'Ic\flinister should accept these sugges-
ions.

I do not want to take more time.
I am thankful to you, Sir, for giving
me time to speak.

Shri Mirza (Hyderabad): In dealing
with Home AfMairs the first vision that
comes before the mind’s eye is that of
the policeman, because, afier all, on
him depends the successful functioning
of law and order and of the Home
Ministry. Sir, it is difficult to praise
the policeman and it:-is much more
difficult to do justice to him, The
policeman does the scavenging of the
dirt of society and in that process some
of the dirt sticks to him, and the reflex
action to that is at first unpleasant. It
fs only on second thoughts and on
mature consideration that we begin to
pelieve that he is also doing a service
to soclety. I submit when there is a
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recognition by us that he is doing
service to society it will create in him
a pride in his work, and the pride in
his work will mean more diligence in
the ?erlormance of his duty and also
deve. opment of character, honesty and
integrity. That, Sir, is the reason why
the.Enghsh bobby is what he is today.
It is not only due to the successful
administrative machinery of the Home
Department but it is also due to the
attitude of the public towards the
policeman. Saying that much, Sir,
there are responsibilities also for the
policemaq and for those who have the
responsibility of law and order of any
country. We have equipped them with
great powers and we are entitled to
expect that they treat the public with
courtesy and see that the State is
immune from crimes. I must confess,
Sir, so far as this matter is concerned,
it has not been as satisfactory as one
would like to expect. In the capital
city of Delhi alone we have incidents
of some recent murders and dacoities
and we have also complained of
excesses of policemen elsewhere, 1
think the Home Minister will look into
this matter and see that checks and
counter-checks are created so that the
law and order machinery functions
efficiently and to the great advantage
of the people at large. The other
picture that arises in my mind’s eye is
that important Act, the Preventive
Detention Act and that also raises
violent reactions. Any person who has
any faith in freedom and civil liberties
will naturally look at the presence of
that Act in our statute-book with a
shudder. I ask the Home Minister and
I ask the House also, Sir, to have little
patience with me and consider whether
such an Act was advisable. Civil
liberty is a very important thing and
I must say at the very outset that civil
liberty is a right which also implies
obligations and if we do not fulfit the
obligations, we cannot legitimately
claim rights of civil liberty, Civil
liberty is an attribute of civilized
existence where peaceful processes are
at work and when these are not at
work, every claim of civil liberty
sounds hallow. I would like the House
not only to sit in judgment on the
Home Minister but sit in judgment on
{tself and see how far our actions and
our modes justify that law in the
statute-book. After all, this Act is only
an instrument of law and order. The
question at once arises what have been
our problems of law and order and
whether such an instrument was
necessary? After the advent of free-
dom, Sir not only we got freedom but
at the same time, we disturbed many
vested interests and also created nmew
ones. To give only a few examples.
there were the rulers whose feudal

58 P.SD,
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rights they were deprived of, all the
pomp and show to which they were
habituated have gone; they accepted
the generosity of the Government of
India, but still in their hearts they had
a grouse. There were the zamindars
and jagirdars who felt that the dawn
of freedom has brought them no
material prosperity. There was another
class of vested interest which also
felt a grouse towards the State.
Then there were some industrialists
also, Sir, who were panick-stricken- by
the consideration of the question of
nationalisation and all these three did
not hesitate at one time or another—
I do not say all, but some of them—
to create trouble. We have seen the
Rulers’ Union being formed and the
right rebuke that our States Minister
served on them, only the other day.
These vested interests did not hesitate
to combine even with Communalists to
disturb the tranquillity of the State.
This was our internal problem. Then
there was Pakistan which by its policy
created new problems of law and order
for this country. Lakhs of refugees
poured in from East and West after
losing their hearths and homes with
bitterness in their hearts and in pro-
ducing echoes of similar bitterness in
the minds of millions of this country
created a problem of law and order
which is unparalleled in the history of
any country. Add to that the Com-
munists with their pockets in different
parts of the country who preached
violence in an organized form. I ask
you, Sir, are not these problems of law
and order sufficient to break down
the machinery of any country in the
world? Along with that, what was the
machinery with which we were
equipped? Our machinery of law and
order was depleted and not only that,
we brought to bear on it a mind that
was used to defy law for 25 years;
we brought to bear on it a mind which

‘was steeped with Communalism that

extended over 100 years. With this
inadequate machinery and with the
problem in such gerious proportions,
T have no hesitation in congratulating
the Home Minister for successfully
dealing with the problem which was
of such great intensity and magnitude.

ermit me, Sir, to say & few words
ahlo:ut the Communist problem. I might
disgress a little and that is only to
make my meaning more clear:.
Violent methods to which the Com-
munists subscribe may have been
justified in the case of Russia where
{here was no freedom of expression
and where there was an autocratic
rule; it may have been justified -even
in Spain in the Thirties where similar
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conditions existed but where demo-
cratic institutions exist,” where there is
machinery which permits men {o
ventilate ideas and thoughts of any
type ' whatsoever, I think that iIn
countries like that, violent methods are
not justiied. In fact you find in
Europe and England Communist
parties do resort only to peaceful
methods. When they came actually
into power, more or less in Germany
under the Weimar Constitution, it was
Hitler who by a clever strategy used
the Reichstag fire that created a
volume of opinion against it because
in countries of Europe there is an
inherent repulsion for violence in all
internal matters. The question of war
is different but we with our history of
communal riots and so on, we are so
used to violence that it does not pro-
duce in India the same reactions. So,
1 submit, Sir, that these violent
methods are not justified, in a demo-
cratic country.

The other day there was some heat-

in the debate. I do not believe that
mere economic causes are sufficient for
the spread of Communism. If by some
magic wand you give people forod,
clothing and housing overnight, you
will still be faced with the Communist
problem. I 'believe there are people in
the Communist party who genuinely
believe in certain ideals. There are
among them some of the best men.
There are among them, Sir, some who
have never seen*want. I know ‘there
fs a school of thought which regards all
Communists as rogues and scoundrels.
To them, I would say: Please see the
battle of Mahabharata and there you
will find Karna on the other side of
the battle and you will not solve the
problem until you recognize realities.
So, while force has to be met by force,
that is not the only weapon in the
communist armoury. - Communists also
dream and unless you give them some
better dream, unless you fight not only
force by force but also a battle of
dreams, you will not succeed. They
have a vision of a world where there
f{s no poverty etc. I admit their
methods are wrong. But, you must
also, Sir, create a dream which will
satisty them. There are some people
who can only live on dreams. Look at
our Prime Minister, Give him five
minutes off; then his eyes begin to
wander and he begins to dl:eam. I
believe only those that dream live; the
others only exist. My submission to
this House is to give the country a
dream which will strengthen the hands
of the agents of law and order. Until
that i{s done, this problem will not be
solved. T propose that the Demands be
granted.
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Maintenance of destitute families of
political sufferers

Shri Kamath: I beg to move:

“That the Demand under the head
Ministry of Home Affairs’ be
reduced by Rs. 100.”

Permit me, Sir, at the outset, to
congratulate you upon your brave inter-
pretation of the Speaker’s ruling, which
you have given, ..................

Mr. Deputy-Speaker: The Speaker
has so far never been congratulated.
It is left to the hon. Minister to receive
and to give congratulations. I do not
think this is needed at all. One hon.
Member may congratulate; another
hon. Member may say that he sees no
reason to congratulate the Speaker. I
think reference to the Speaker even
by way of congratulation would place
him in an embarrassing situation.

Shri Kamath: If the Speaker is em-
barrassed by congratulations, I would
not congratulate you at all, Sir.

. The question before the House is
simple. All over the world, soldiers
who have fought in a patriotic war,
who have fought a war of liberation.
are honoured in various ways and the
State takes the first opportunity of
making some kind of provision for
them. The history of England, of
America, of the European countries
goes to show that not merely are the
war disabled provided for, but also the
war veterans, and all others who have
taken an active part in the war of
liberation or a patriotic war. China,
the other day, I learnt, took the first
steps to provide for all those who had
fought in the revolution. When I was
in Russia a few years ago, in 1935, I
Jearnt from young people in Moscow
that Government, soon after they came
to power, in 1920-22, saw to it that no
comrade, no worker who had fought
in the Revolution and brought it suc-
cess and to victory, was left uncared
for. But, sadly enough in India, the
reverse is the case. Not merely are
those who participated in the national
struggle nnt adequately cared for, but
on the cortrary, we find that those
few, I do not say many, officers or
others who in the excess of their zeal,
out-ran the scope of their duties en-
trusted to them, whose zeal was worthy
of a better cause, rule today. They
have not merely been kept in their
positions, but some of them have even
been promoted to very high positions.
They have become pillers of the State.
It is unfortunate that such a state of
things should have come about. I have
heard from old friends, old-co-work-
ers, old comrades who braved the fight,
who bore the brunt of the struggle,
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that as a result of that they have been
reduced to beggary, have been pauper-
ised. They complain, “Is it our own
Government; is it our own Congress
Government; is it our own party in
power?”. They wonder whether it is
really the Congress Party which is
party
which had forgotten its ideals, which
had forsaken its ideals that animated
them during the period of struggle. I
have no answer to give them. I can
only tell them that I was doing my
little bit in this direction. If Govern-
ment accepted the principle of this
cut motion, I would be happy. But,
on the contrary, I fear Government is
callous to the problem. May I, Sir,
read out to the House what the Prime
Minister said on the 23rd November
last in regard to this question?

He said:

......it is (this provision for the
destitute families of political suff-
erers) unbecoming; it is an anti-
climax to our struggle, which does
not appeal to me in the slightest.”

This is a heart-rending statement of
the proposition, coming from one on
whom the mantle of Mahatma Gandhi
has fallen, who is the political and

- spiritual heir of Mahatma Gandhi. If

he thinks so, what will the other leaders
who not only adorn the front Benches
here, but who also day in and day out
preach to the people, “Do not ask for
Jobs; do not ask for provision; but
sacrifice, sacrifice, sacrifice; more sacri-
fice is needed now, more than ever
before” think? How can the other
leaders take a sensible view of this
problem? It is, I venture to assert, a
}ravesty and a mockery of the word
sacrifice’ to call upon the people to go
on sacrificing, not for themselves, but
for posterity, for a dubious prosperity.

An Hon. Member: Why dubious?

Shri Kamath: Because I am doubtful
Whether prosperity will come to poster-
ity even.

. Dr. Deshmukh (Madhya Pradesh): It
Is doubtful whether there will be any
posterity,

. Shri Kamath: Perhaps Dr. Deshmukh
‘i3 right. Some Members on -the Gov-
ernment Benches, who have made the
best of ‘both worlds, todzy say to the
People, “Do not ask for dividends; go
on working._ toiling, producing; things

11 come right in the end”. This is
a strange state of affalrs not seen in
any country in the world except in
our India. What an Indla, and what
leaders to tell the {)eop'le this sort of
thing! It is shameful that this should

told to our comrades-in-arm, to.vur
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co-workers, to- our own fighters who
did not shrink from the battle-field
in those dark days.

Shri Munavalli (Bombay): What are
we discussing—Home Affairs or the
political struggle?

Shri Kamath: My cut motion is being
discussed. :

Shri Munavalli: I thought the hon.
Member was discussing his yesterday’s
resolution.

Shri Kamath: The point is not whe-
ther those workers, those comrades, will
accept our help, and will be happy at
the provision that we make. But, the
point is whether Government owes
them an obligation or not. If that is
accepted, the rest will follow. If we
make up our mind, if Government
makes up its mind and tells those peo-
ple, “All right, it is our responsibility”,
a psychological revolution will be
brought about. Persons who are un-
happy, who are in the doldrums today,
will have a new sense of life and there
will be greater measure of support to
Government.

Governmnet has recently imposed all
kinds of burdens on the common man.
Railway fares have been increased.
The taxes have been increased, but
there is not much tangible good which
has been done to the common man
though therq have been various attem-
pts at it. There s as yet little tangible
good done to the common man who is
ignorant of Parliaments and laws and
legislations. I do not say that Govern-
ment is not doing its best;' I say Gov=
ernment is attempting. But when a
matter like this comes up, the Prime
Minister makes a statement which is
misconstrued by the people and is
thrown in the face of the Congress with
the words, “Here is what your Con-
gress Government has said.” Sir, that
is not a happy state of affairs for any
Government to be in.

Before concluding, I would say that
the Government and the Ministers who
tell these unhappy and old comrades
not to ask for profits, not to ask for
any provision or assistance,—~it has
been remarked not by me but by
several, perhaps malicious-critics, that
the Government themselves and the
Ministers, some of them-—are showing
an attitude which is not distinguish-
able from jobbery, so far as they theme-
selves are concerned. An hon. Minis-
ter was a Governor in some province
he was brought over here as Minister
and after a time he went back as a
Governor somewhere else. ‘[hat is to
say, he seems to have somehow been
provided for. Then there are on the
Government Benches, men who ruled
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the roost in the British days and are
ruling the roost even now. Then, Sir,
we have the Home Minister himself—
pardon me for saying so—but ......

Mr. Deputy-Speaker: 1s all this re-
levant?

Shri Kamath: Yes, Sir, I am showing
how provision has been made in some
cases and ...

Mr. Deputy-Speaker: But what is the
use? How is all this relevant?

Shri Rajagopalachari: It is very re-
evant; I was wondering why he did
ot come to me.

Mr. Deputy-Speaker: There is the
whole world to compare these people
with, who have suffered and whose
economic condition is bad. Is the hon.
Member going to compare these people
with every one here? The hon. Mem-
ber has, I should think, made out a
good case on merits so far as these
gentlemen are concerned. Is it neces-
sary for him to make a comparison with
every Minister and every officer? 1
nope the hon. Member will kindly
restrain himself.

shri Kamath: Sir, I was only pointing
out that provision has been made in
various ways for those who helped in
the struggle and also for.those who
did not help in the struggle. In all
such cases provision has been made by
uovernment themselves. That is my
point. Provision has been made for
some who took part in the struggle or
those who played a mild part in it, and
even for those who actively opposed the
struggle. But it is totally forgotten
that there are these humble nameless
workers who are to-day destitute. Sir,
I was going to say that whereas in
other countries, after a war of libera-
tion, a memorial to the unknown sold-
fer is erected; here we do not have even
that. That is a very sad thing to hap-
pen after over national liberation war
which was waged over fifty years. 1t
is not the Congres only that has waged
this struggle. There have been all
kinds of parties engaged in this fight.
There were the heroes of the Bengal
Partition Movement. There were the
so-called terrorists, and there was the
1. N. A. under the leadership of Netaji
Subhas Chandra Bose. There are many
among them who are destitute and the
letters I have received since I moved
this Resolution last November testify
to this fact. Therefore, I suggest that
Government should accept the princi-
ple of this Motion, that they owe a
responsibility, an obligation to the desti-
tute families of the political sufferers.
I 'do not want that every political
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sufferer should be helped, but only the
destitute among them and who are now
destitute for no fault of their own,
they should be helped. Government
should accept this principle and de-
vise ways and means to give effect
to’ it in any manner they choose. 1
am glad that some Provincial Govern-
ments have taken action in this regard.
I believe the Madhya Pradesh Govern-
ment was among the first, perhaps the-
first, to take action in this matter. In
1948 they appointed a committee—a
government committee—on which one
of the Ministers of the Government
presided—to go into this question and
they have awarded compensation to
various political sufferers. Madhya
‘Pradesh has done it. Bihar too, I
think, has done it and the Punjab As-
sembly accepted a motion to this effect
last October. That being so, I see no
reason why the Central Government
cannot accept this principle, unless it
be due to sheer cussedness and mean-
ingless obstinacy. I cannot see why
they cannot accept this principle and
do what they can in Part C States and
issue directions or instructions to
those Part A and Part B States which
may not have moved so far. That is
the least that this sovereign Parliament
expects of this popular government.
This is what this Parliament composed
as it is of a big majority of Congress
members expects of this Congress
Government. If this is not accepted,
then I can only say that Government
is not merely irresponsible to Parlia-
ment, but is also unresponsive to
Parliament. I can only hope that better
sense will prevail and wisdom will dawn
on the Leader of the House and his
colleagues in the Cabinet and that they
will take early action to accept the
principle of this Motion and to imple-
ment it in such suitable manner as the
situation demands.

Mr. Deputy-Speaker:
moved:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100”.

Pandit M. B. Bhargava (Ajmer):
This morning we are discussing the
work of the Home Ministry. The Home
Ministry, so to say, is the back-bone of
the entire Government of India and it
is the foundation upon which the super-
structure of the Government of India
is founded and is maintained and sus-
tained. It is on the efficiency of this
Ministry that the entire Government
of tne nation, both at the Centre and
at the States run. Sir, the country has
passed through a very critical time and
the storm of communal hatred and of
internal disorder on a mass-scale have
been weathered with very great credit
and therefore we have to see that the

Cut motion
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efficiency of this Ministry which reached
its high water-mark under the
stewardship of the late veternan Sardar
is maintained.. We have no doubt that
under the leadership of the present
Home Minister the efficiency of this
Ministry will continue up to the mark.

This Ministry, Sir, has its two main
spheres of activity. First of all there
is the mainteance of internal law and
order and second, there is the establish-
ment and_ maintenance of the public
services. Now, in the domain of public
services we suffered a great get-back
both as a consequence of the transfer
of power from the British to qur own
national Government and also as a
consequence of partition and the opt-
ing out, of a very large number of exr
perienced Muslim officers to Pakistan.
In spite of this, it is to the credit of
the Government that suitable men were
found, and in spite of increased govern-
mental activities, the administrative
structure has been maintained to the
proper level of efficiency. The inte-
grity and efficiency of the services have
been maintained and so far as purity
is concerned there are some blacksheep
and in spite of the scandals and mud-
dles, of which we have heard recently,
we must admit that on the whole the
services have maintained a good
standard.

There is one thing which I think is
necessary in the changed atmosphere
of the country and that is a change, a
revolutionary change, in the outlolqk
of our. public services—no{ only fin
their outlook but in their method of
treatment and behaviour not towards
the Ministers, the Members of Parlia-
ment or those who are happily placed
in life but towards the common man
in the street. The gulf that existed and

which the British Government was ~

interested in maintaining between their
services and the general mass of peo-
ple, I am sorry to say Is continuing
and if our services are to prove them-
selves efficient in the changed atmos-
phere of the country, there must be a
change in their outlook, in their treat-
ment and behaviour towards the man
in the street, so that. the common man
may have easy access to any of them,
his grievances may be listened to and
his legitimate needs promptly attend-
ed to. Without this orientation in the
outlook of our services, there will be
something which is very important
lacking in our administration.

Similarly we have to look at another
sphere of activity of the Home Minis-
try, namely the maintenance of Law
and Order. If we have to review the
position of law and order on a coun-
try-wide scale, though the direct res.
ponsibility of the Ministry is confined
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to the sphere of the Centrally Adminis-
tered areas, still in its co-ordinating and
advisory capacity it has a great deal
of influence on the State Governments.
Looking at the great forces of law-
lessness that followed as a consequence
of the tragedy of partition, the forces
of lawlessness that are by no means
suppressed, looking at the forces of «
communalism and Communism and ad-
ded to them the forces of the liquida- _
ted princely order and the liquidated
paraphenalia attached to the vested
interests like the jagirdars and zamin-
dars, the law and order position is still
a problem which the country has to -
face. Therefore I woul? respectfully
ask the hon. Minister as to what has
been done in the way of evolving a
co-ordinated and integrateR plan for
counteracting the menace of commun-
ism surrounding the country in the
East and South and these forces of
liquidated vested interests which are
interested in creating disorder in the
country. For this not only our police
forces should be efficient but the (en-
tral Intelligence Bureau must act in an
efficient and prompt manner and on
modern and scientific lines. I am very
doubtful whether this agency is so
brisk and up to the mark as it was
during the British regime. But before
the Home Ministry can discharge its
duties it is essential that this Central
Intelligence Bureau and its personnel
should not only be trained on modern
lines but its entire service should per-
meate each nook and corner of the
country, so that the real position may

always be brought to the notice of the
Ministry.

The third important factor to which
I would respectfully invite attention is
the organisation of civil defence and
we have a right to know what progress
has been made in this direction. Of
course in the review report that has
been circulated to Members there is a
reference to the fire-fighting organisa-
tion. But this is only a branch of civil
defence which we have to provide for.

As a result of the Partition our
frontier has been vastly extended and
it is vulnerable. It covers hundreds
of miles which we have to safeguard.
To give adequate training both in
morale and in the mental and physical
aspects of our people so as to counter
any aggression from outside, the civi-
lian population in the border areas
must not only be trained and educated

cope with such situation but must
adequately be armed. I would like to
know what has been done in this direc-
tion. It is an urgent requirement of

the country which cannot be neglected.

The next question to which I would
respectfully draw attention is the law
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and order position in the Centrally Ad-
ministered Areas, which are the direct
responsibility of the Central Govern-
ment. No doubt the times are critical
No doubt the forces of lawlessness and
disorder which are in evidence every
where had made the situation in these
areas also difficult and I do not know
why the schemes of the reorganisation
of the police forces in Ajmer and Delhi
have been shelved indefinitely, though
obviously it is due to economy. But
there is certain expenditure which has
to be incurred in the larger interests of
the country and I submit that the re-
organisation of the police forces in
these two areas must be attended to
and not neglected.

There is one very important fact to
which I would draw attention. Under
article 50 of .the Constitution we have
said that it shall be the duty of the
State to bring about a complete separa-
tion of the judiciary from the execu-
tive in the public services of the State.
What has been done in this direction
by the Home Ministry in the Centrally
Administered Areas? So far as Ajmer
is concerned I submit that the exe-
cutive is predominant. The magistracy
is police-ridden and it is necessary in
the interest of proper judicial work
that the executive should be separated
from the judiciary. Unfortunatély we
see in Ajmer that the Deputy Com-
missioner, who is also the District
Magistrate, holds periodical conferen-
ces at which magistrates in the district
are called and at such confereices the
Superintendent and D. I. G. of Police
are also present and they report the
progress . of cases that are challaned
from time to time. This state of affairs
cannot be tolerated and should not
be tolerated. As regards the qqestxon
of transfer of cases I have no time to
go into it. But there are enough glar-
ing examples to prove that executive
considerations interfere with the day
today working of the judicial admini-
stration. That is a_situation which
should not be allowed to continue.

Similarly, in the matter of respecting
the civil liberties of the people I res-
pectfully submit that unless it is essen-
tial in the larger interests of the
security or the existence of the State.
these should not be interfered with.
A glaring example is well afforded by
the Ajmer Administration. In June
1949 the East Punjab Public Safety Act
was extended and in September 1949
on very mminor incidents the entire
urban area consisting of .several towns
including the city of Ajmer was de-
clared a dangerously disturbed area.
They continued to be dangerously dis-
turbed areas up to March 1950 when
[ tabled a question on it and it was
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only after notice of that question was
received by the Administraticn that
these areas ceased to be dangerously
disturbed areas. What were the conse-
quences? The consequence was that
the ordinary law of the land was at a
stand-still. All those cases which
under the Criminal Procedure Code
should ordinarily have been tried as
warrant cases were tried, on account
of this special law being in force, as
summons cases. There was absolutely
no justification for the continuance of
that state of affairs. My submission,
therefore, is that it is the direct rese
ponsibility of this Government to see
that the administration in these areas
should be run on -popular lines and
there should be the minimum amount
of interference with the liberties or
the people which also should only be
on grounds of security.

Sir, my next point is about the degree
of irresponsibility in administration
that is in vogue in the Centrally Ad-
ministered Areas, which has been ac-
centuated in Ajmer due to a continuea
deadlock existing between the Advisory
Council and the Chief Commissioner.
I would submit it is essential for this
Government to compel the Chief Com-
missioner not to act as an autocrat but
to respect the wishes of the repre-
sentatives of the people and to func-
tion only as a constitutional head. That
is the least that can be expected of oux
Government.

In conclusion, I would request that
thesc various matters which I have re-
ferred to should be attended to and
everything should be done to set right
the situation existing in these areas.
Sir, I have done.

Shrimati Durgabai (Madras): When
I speak about the working of this
Ministry my thoughts go to the rever-
ed memory of the late Sardar Patel
with whom we had the good fortune
of working in this House for some
years. This Ministry has grown in his
able hands. He strove hard to see
that the functions relating to this
Ministry were perfected. Sir, we are -
happy to see that an equally able man
who is known for his integrity and his
ability for a quick understanding of
the, problems, for his quick decisions
and the will to implement those deci-
sions without delay, has taken charge
of this Ministry.

As hon. Members are aware, two
very important functions of the State
are entrusted to the care of this Minis-
try. They are public security and the
public services under the State. 1 do
not want to speak on the first func-
tlon because some hon. Members have
already spoken on it and my time is
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very limited. P would, therefore, like
to deal with certain aspects of the
second function, namely the question
of public services under the State.
The Home Ministry is responsible for

all-India services and services coming,

under the Centre; it is also responsible
with regard to services for certain im-
portant functions of the Government.
It is the responsibililty of this Minis-
try to regulate all matters applicable
to all the services in the matter of
standards regarding recruiting, disci-
pline, conditions of service, etc.
Therefore, I would like to speak with
regard to certain aspects of the work-
ing of the Reorganisation wing of this
Ministry.

12 Noow

With regard to this aspect, I would
like to say that already an attempt
has been made to study the working
conditions in the Secretariat. The
question of reorganisation of the ma-
chinery of Government was committed
to the charge of hon. Shri Gopalaswami
Ayyangar who, after going into the
matter very carefully and studying it
in its minutest details, has submitted
his report. The charge of implemen-
tation of the recommendations con-
{ained in that report was committed
to the Home Ministry and the date-line
of 31st December, 1950, was fixed for
such implementation. My complaint
now is not that the Ministry has not
attended to these recommendations but
that they are not expeditiously imple-
mented.

®*Touching one or two aspects of this
reorganjsation. I would like to say that
the Estimates Committee appointed by
this House also went in detail into
the working of the Secretariat. In its
examination of some of the Ministries
like the late Industry and Supply Min-
istry, the Commerce Ministry and the
Works, Mines and Power Ministry,
Members of the Committee discovered
that there was considerable overlap-
. ping in the working of the Secretariat.
They also found there was no co-ordi-
nation between the working of one
Ministry and another, between a De-
partment and the Ministry, and
between a Department and another
Department. The Committee also re-
gretted to note that there was no
unified control which
expenditure and in some places to
inefficiency. Therefore, the Estimates
Committee made certain recommenda-
tions on the reorganisation of the
Secretariat in a report which was sub-
mitted to the House earlier.

The limited time at my di?osgl does
not permit me to go in detail into
those recommendations and therefore
I will deal with only one or two ques-
tions. One of the recommendations in
that report was with regard to tenure

led to wasteful
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service of senior officers at the Centre.
I am sure I need not go into details
because the report is there and hon.
Members would have gone through
those recommendations. Now, with
regard to this question of tenure ser-
vice, an another Committee which was
appointed with Mr. Gorwalla as its
chairman as early as the time we won
independence, that is in 1947. This
Committee too brought out its recom-
mendations on this question and I
would not do better than tp quote
what the Gorwalla Committee has said
on this question of senior officers
serving at the Centre. Sir, the previ-
ous practice with regard to this ques-
tion was that the officers who were
deputed by the States to the Centre
were kept here for a definite number
of years, say, four or five years, and
then they were sent back to the States

y Both the
Gorwalla Committee and the Estimates
Committee who have recommended
on similar lines have said that this old
practice should be re-introduced. Now,
the advantages of that system are that
the officers who were deputed from the
States to the Centre brought to the
Centre their actual knowledge of the
local conditions obtaining in their own
States and of the problems of their
Governments, and tgus benefitted the
Centre with their experience. Later,
when these officers were sent back to
their States after their tenure of .ser-
vice was over, they took back with
them knowledge of the Centre's ideas
and policies. Thus there was a mutual
exchange of ideas regarding the poli-
cies and working of the Centre and

the States. What does the Gorwalla
Committee say on this question? It
says:

“We feel it would be very in-
advisable to concentrate at the
Centre a large number of officers
who have never had that touch
with concrete things and problems
which prevail in a district or in an
executive appointment in a certain
Department etc.; indeed, we would]
go further and state our view that
interchangeablility throughout the
period of service between the Pro-
vince and the Centre ig of the
greatest value.”

I would like the hon. Minister to give
some attention to this question and
take decisions and see that they are
implemented without any delay.

The second question that I would
like to deal with is in regard to the
practice followed for disposal of files.
1 understand tbat the rule in the Se-
cretariat is to send the flle to the lower
man, who has to examine it and put
up the case. Thus a flle moves up
and down and performs  the journey
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forward and backward again. As
soon as a receipt is received in the
Secretariat, it is sent to the lower
man, namely, either a clerk or an
Assigtant. Then, it goes to the Supe-
rintendent. Then, it goes to the
Assistant Secretary. From him, it
goes to the Under Secretary or Deputy
Secretary, and then to the Joint Se-
cretary, then to the Secretary and then
the Deputy Minister and finally the
hon. Minister.

The Deputy Minister of External
Affairs (Dr. Keskar): But there is'no
Deputy Minister for Home Affairs.

Shrimati Durgabai: Then again, it
travels back to the lower man. The
lower man puts up the case. He
brings out the points. When it goes
to the Superintendent, I think he
underlines some portions in red ink,
indicating that those are the points on
which a decision has to be taken. If
this is the procedure, then I wonder
how a common man who is not
acquainted with this cumbersome and
elaborate machinery is expected to get

any justice. The present practice not’

only encourages delay but also ineffi-
ciency. Then there are inter-Branch
consultations; inter-Departmental con-
sultations; and inter-Ministerial con-
sultations. By the time all this
hidppens, the man who wants redress
at the hands of this Government
would have either collapsed or been
fnished. Therefore, I would urge upon
tbe hon. Minister to see that this sys-
tem is revised sc that there would be
less delay and quicker and speedier
methods of disposal.

With regard to the question of ap-
pointments to certain very high posts,
I understand that these are dealt with
by Departmental Committees. This is
responsible for certain allegations. I
would urge upon the hon. Minister to
see that as far as possible the U.PS.C.
is associated with the selection of per-
sonnel for these appointments. I have
not got much time to say_anything
more about this re-organisation ques-

tion. .

I now turn to some other aspects,
What 1= the procedure followed ‘in the
matter of appointments? In the year
1948 a resolution was brought in the
Constituent Assembly (Legislative).
The resolution read:

“This Assembly is of opinion that
for any purposes connected with
the State or its services, the Gov-
ernment of India shall not recog-
nise any caste, sub-caste, sect or
religion and that in future it shall
abolish the mention or entry of
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caste, sub-caste, sett or religion in
any forms supplied by Government
or in any records or registers kept
by Government.”

When this resolution came up, Sardar
Patel was alive. He accepted it and
a Committee was appointed with Mr.
R. R. Diwakar as Chairman. Shri
Satya Narayan Sinha was also there.

Dr. Deshmukh: There. was also
strong opposition in the House.

Shrimati Durgabal: I have seen a
minute of dissent by the hon. Member
and I would deal with it, had I only
had more time.

This Committee went from State
to State. It sent officers from State
to lState and collected so much mate-
rial.

Dr. Deshmukh: We never went to
any State. '

Shrimati Durgabai: At least infor-
mation was collected through the
officers from State to State, and then
the report was drawn up. I have seen
only one minute of dissent and that
is by the hon. Member who interrupt-
ed. Now, Sir, the House is aware of
the practice that is followed in the
various States. I do not therefore
want to go into details. The relevant
rules are laid down in the Constitu-
tion itself.

Dr. Deshmukh: No.

Shrimati Durgabai: Articles 330,°332,
340 and 341—these are the Articles
which had been introduced .to safe-
guard the interests' of minorities and
backward classes. They also provided
for the promotion ‘of the educational
and” economic interests of the weaker
sections. Further, under Article 340
the President was empowered to estab-
lish a Commission to go into the back-
wardness of these classes on account
of social, educational or economic
reasons and then submit a report
After all this has been done, I do not
know how any further departure is
allowed to be made. If it is made, I
wonder if it will be warranted either
under the Articles of the Constitution.
This matter has come to our notice
through the highest tribunal in the
land, the Supreme Court. Therefore,
I do not want to deal with it more
than I have done, but I wish to refer
to the attempt being made to intro-
duce amendments to the Constitution.
I only hope that justice will be done
by this Government and the Cablnet
which is sitting to draft these amena-.
ments will take care to see that no
departure is made and no more sare-
guards are given than the ones already
incorporated in the Constitution.
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Dr. Deshmukh: You want to exploit
perpetually.

Shrimati Durgabai: When communal
passions rise, it will only lead to
havoc. . Our Prime Minister the other
day was pleased to say when he was
‘dealing with this problem in Jammu
and Kashmir that “India should guard
against this.” What is the good of
expressing such intentions when we
do not take care of it in practice? For,
in paragraph 74 of the report of the
Home Ministry's activities it is said
that the Diwakar Committee’s re-
commendations were considered and
that it was felt that no action need
be taken. I do not know why it was
felt so—whether the time was not
found opportune or what was the cause
—and .the recommendations were not
implemented. What is the use of
appointing committees—these are com-
mittees appointed by Government—if
after they have gone into the matter
and so much money is spent usefully
or otherwise and a report is produced,
the report is simply to be put in cold
storage?

Dr. Deshmukh:
spent any money.

Shrimati Durgabai: I would like
the hon. Minister to reconsider this
question.

We have hardly

Then I come to a question where I
know that I will be misunderstood and
styled as a feminist. But I am not
asking for any special treatment. I do
not want any discriminatory treat-
‘ment; nor do I like to bhe discri-
minated against on any grounds. But
I am asking for just treatment. And
that is with regard to recruitment to
the I.AS. and IP.S. -1 have got
figures here. 25 women applied for
*ILA.S. and 44 for the LP.S. in the year
1950. So many were found qualified
after the examination, but none were
appointed. No woman has been ap-
pointed so far. When this question
came up in this House and whenever
I asked the hon. Minister about it he
said that there was an attempt on
their part to bring the women up to
the level of men. I shall read his
answer. He said. “While we wish to
favour women as much as possible
there are other considerations” not
certain special
mind.” Who has asked the hon. Min-
ister to do us a favour? We do not
want. to be given any favour. All that
we say is: do not give us unequal
treatment. So far as the women who
are now in responsible offices and ser-
vices are concerned. they have done
well. Only the other day, the Com-
munications Ministry took a decision
to extend night duty to telephone
girls also. The underlying idea of the

8¢ PSD,
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scheme was to increase efliciency and
provide better service, as girl tele-
phone operators were considered to be
conscientious and well-behaved in the
discharge of their duties. Then, in
the Madras Secretariat the services of
girls and women employees are consi-
dered to be very efflcient. Only the
other day in the Bombay Legislature
the hon. the Home . Minister while
answering a guestion put to him as to
how the women police were working
replied that they were working very
satisfactorily. In many capacities they
are working very well. I would there-
fore ask him on what grounds this
ul?equal treatment is meted out to
them.

I would in the end again request
him to go into the recommendations
of the committees, take quick decisions
and also see that they are implement-
ed without any delay.

Dr. M. V. Gangadhara Siva (Ma-
dras): As a Member of Parliament
and as a representative of the
Scheduled Castes in general, let me
speak a few words on the position of
the Scheduled Castes in the various
services.

On many occasions, Sir, a point was
raised that the recruitment to the
various services in Goverment must
be made in accordance with the
Constitution which provides for proper
representation of the Scheduled Castes.
Before the time-limit fixed lapses, the
Government should respect their own
statements made till now. I do not
deny the fact that the House has had
several deliberations and discussions
to their credit. But the results achiev-
ed so far are discouraging. Any verbal
assurance not translated into action,
benefits not the persons c¢nncerned.

For example, recently there have
been recruitment to the I.A.S. and

- LP.S. through the Special Recruitment

Board. 1f Government only cared to
know the results of selection through

' these it will be very disappointing. At

the rate at which Selection of sche-
duled caste candidates to these services
are being made, 1 am afraid, the
Commission will never be able to find
“suitable” according to them, even for
the next 10 years. Ultimately the very
object of the reservation will be de-
feated. Similar is the case with regard
to appointments made through Public
Service Commission and direct appointe
ments. Nobody would dispute that a
sound knowledge of history and cul-
ture and a certain standard of educa-
tion are essential for selection to the
1AS. and IP.S. But does that mean
Sir that there are not persons amongst
the Scheduled Castes with the above
requisites who could fit in, if not
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better, at least at par with the present
members. To say that the requisite
number is not ‘available’ is far from
reality and sincere attempt. 1 may
humbly submit Sir that there are
instances where even suitable .men
have been rejected for reasons best
known to the Commissions. The defi-
ciency that still exists to fill in the
.reserved quota, is, in my opinion, not
the paucity of men, but the lack of
opportunities and encouragement.

Now Sir, the Ministry of Home
Affairs is entirely in the hands of the
hon. Rajagopalachari, who is second to
none in supporting the cause of the
Scheduled Castes. He is in fact aware
of an instance where a candidate was
once rejected by the Madras Public
Service Commission for the post of a
Deputy Collector on the alleged
ground that he had no personality,
which, is due to his economic condi-
tion and nothing else. That very same
candidate was later, at the interven-
tion of the hon. Home Minister, then
Premier of Madras, selected and he has
now proved to be one of the meritable
and worthiest of officers. This only
shows the kind of leaning towards the
Scheduled Castes that the various Ser-
vice Commissions and Selection Boards
possess. Sir, I am sorry to say, that
the various Commissions and Selection
Boards set up both by the Centre and
the States have anything but a leaning
toward the Scheduled Castes.

8o far, as the Service Commissions
are concerned, a greater change of
heart towards the aspirations of the
8Scheduled Castes is needed.

I would, therefore, Sir, only appeal
to the hon. Home Minister and to this
House that if he and they respect the
12} per cent basis of representation

for the down trodden they would be

fulfilling a moral obligation.

I realise, of course that it is diffi-
cult now for the hon. Home Minister to
devote, in the midst of his multi-
farious work, his personal attention to
this aspect of the problem; bhut, confi-
dent as I am, I am sure that he would
continue to, evince the_ same interest
in the cause of the Scheduled Castes
as he did when he was the Premier of
Madras. I would further urge the im-
portance and the urgent nature of this
question that is confronting especially
in view of the time-limit imposed hy
the Constitution. : '

I therefore submit, Sir, that the
Government do constitute a Committee
early, with persons of sincerity to-
wards the legitimate aspirations of the
Scheduled Castes to go into the details
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of the recruitment, 2/3rd of the mems-
bers being non-officials drawn from the
Scheduled Castes who are outside the
legislatures and who are not bound by
any party discipline and official influ-
ence, to review the present position,
and {o select the required number of
Scheduled Caste candidates to make up
the deficlency, if necessary, relaxing
certain artificial barriers. It is. high
time, Sir, that Government .opt non-
official meimbers belonging to the Sche-
duled Casias into every Selection Board
to safeguard the legitimate interests
of the Sch:duled Castes.

I may rv.ospectfully submit, Sir, In
this connection, that results of recruit-
ment to the Foreign Service are also
far from satisfactory in that the pre-
sent set-up consists of personnel chosen
to great extent from only a select sec-
tion of the populace of the country.
I do not know whether the Selection
Board had really applied its mind In
the spirit in which it is desired.

The Scheduled Castes being the sons
of the soil whose labours have been
exploited by others from time Imme-
morial, should not be allowed, nay,
forced by ignoring their claims, to
deteriorate further in a country, whose
fundamental rights have been guaran-
teed to be liberty, fraternity and
equality. :

I hope that the hon. Minister will
appreciate the situation and take up
this matter in all earnestness and
institute an inquiry through the Com-
mittee suggested and after reviewing
the position, render justice to the
Scheduled Castes.

Scheduled Tribes in Legislatures

Pandit Kunzru: (Uttar Pradesh): I
beg to move:

“That the demand under the
head ‘Ministry of Home Affairs®
be reduced by Rs. 100.”

Sir, I wish to draw the attention of
the House. . .

Shri Hussain Imam (Bihar): What
is the purpose?

Pandit Kunzru: To draw the atten-
tion of the House to the injustice done
to the most helpless section of the
population, the hackward tribes.

The Constitution provides for the
representation of the Scheduled Tribes
and the Scheduled Castes in aécord-
ance with their population. It is of
the utmost importance, therefore, that
the population should be correctly de-
termined. In the year 1941, the popu-
lation of the backward tribes—at that
time the expression “Scheduled tribes™
was not in ugse—was about 2 crores and
51 lakhs. But under the President’s
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Order issued under article 342 of the
Constitution it has been reduced to
about 178 lakhs. This reduction of
about 65 lakhs has been brought about
without taking into account the in-
crease that would have taken place in
the population of the backward tribes
along with the rest of the population.
There are many States in which the
population of the Scheduled Tribes as
determined on the 1st March 1950 in
accordance with the President’s Order
is less than what it was in 1941.

Shri Bharatl (Madras): What are the
States?

Pandit Kunzru: Practically all of
them with the exception of Bombay.
In Bombay their population has in-
creased by about 3} lakhs, but in the
other Provinces there has been hardly
any increase, or the population has
gone. down.

Now. Sir, if the reduction in the
population of the Scheduled Tribes
may be regarded as a sign of the pro-
gress made by them, then we must
come ‘to the conclusion that Bombay
is the most backward State in India
today. But we know that there is no
State in which more work has been
done for the advancement of the in-
terests of the Scheduled Tribes than in
the State of Bombay. It seems to me
that Bombay had too sensitive a cons-
cience in this matter which did not
permit it to reduce the population of

the Scheduled Tribes within its borders.

on any pretext. I have no time to
deal with the reasons on account of
which the population of the Sche-
duled Tribes has undergone a change
in all the States, but the two States
which account for half the reduction
are Madhya Pradesh and Rajasthan.
. shall therefore deal only with these
two States. (An Hon. Member: What
about Bengal?) There are many other
States where reduction has taken
place. But as I have already said, the
two States where the largest reduc-
tion has taken place are Madhya
Pradeshn and Rajasthan. In Madhya
Pradesh the population in 1941 was
about 444 lakhs, but under the Presi-
dent’s Order it has been reduced to
about 243 lakhs. That is, it has gone
down by nearly 20 lakhs or by about
50 per cent. In Rajasthan the total
population of the backward tribes was
about 15} lakhs, and under the Presi-
dent’s Order it is about 4} lakhs.
Thus there has been a reduction of 11
lakhs or nearly 75 per cent.

Government’s attention was drawn
to the ‘reduction in the population of
the tribes by my hon, friend Mr.
Kamath on the 27th November 1950.
Government gave an elaborate reply to
it. I cannot desl with the whole of it
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here. I shall therefore confine my
attention only to one of the principal
reasons given in that reply for the
reduction of the population of the
Scheduled Tribes. And that was that
“parts of tribes treated as Scheduled
tribes under the Constitution (Sche-
duled Tribes) Order, 1950, who lve
outside certain localised areas and have
ceased to be primitive or even back-
ward and became largely assimilated
to the general population among whom
they reside. Instances of such cases
are found mainly in Madhya Pradesh
and Rajasthan”. Had the Govern-
ments of the States in Rajasthan and
Madhya Pradesh  devised special
measures for the uplift of the Sche-
duled Tribes, we could have under-
stood the reason for the marked
Rrogress which they are supposed to
ave made during the past ten years.

[SHRI HIMATSINGKA in the Chairl.

But we know that special attention
has been paid to the question of gro-
moting their welfare in Madhya Pra-
desh only during the last two or three
years. And as regards the States that
now compose Rajasthan we all know
what their condition was. It i8 un-
thinkable that such improvement
should have taken place among the
pcople formerly regarded as backward
tribes as to warrant the exclusion of
75 per cent of them from these tribes.
If any real work has been done for
the advancement of any backward
section of the population it is in res-
pect of the Scheduled Castes. Under
the leadership of Mahatma Gandhi the
movement initiated for their uplift in
1932 has brought about a visible
change in the attitude of the higher
classes towards them. But their popu-
lation has- undergons no reduction.
These Castes are vocal and they have
two doughty representatives in the
Cabinet. Their population has increas-
ed in the same way during the last
ten years as the rest of the population.
But the Scheduled Tribes whose in-
terests were not looked after one-
quarter so warmly are supposed by
mere lapse of time to have made such
notable progress that Government think
that it would be a slur on them and
the States in which they live to regard
them any more as. members of back-
ward tribes.

Shri Kamath: The fruit of indepen-
dence! . .

Pandit Kunzru: There s a very
important tract to which I should like
to draw the attention of the House im
this connection. The fact is that
although the President passed no order
prescribing the areas which could be
regarded as Scheduled areas in Part B
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States, it is stated in the Constitution
(Scheduled Tribes) Order 1950 that
only the tribes living in the Scheduled
areas in Rajasthan will be regarded as
Scheduled tribes and their population
was determined before the Scheduled
areas in Rajasthan have been notified.
This shows. Sir. the arbitrary character
of the decision. It shows that extra-
neous considerations influenced the
minds of the Government in determin-
!Iv"ngbthe population of the Scheduled
ribes. ’

Shri R. L. Malviva (Madhya Pra-
desh): Is the hon. Member aware that
in Madhva Pradesh there were many
scheduled tribe Rajahs and scores of
verv bhig zamindars and on the basis
of that 1 want to know what he has
to say?

Pandit Kunzru: If my hon. friend
has a little patience. I will deal with
his point. T have examined this oues-
tion carefully and tried to find out
what the real reason for the reduction
of the tribal ponulatinn could be and
then I found that in some of the
States the ponulation of the Scheduled
Castes and the barkward tribes taken
together would form a pretty large
proportion of the tatal ponulation’ of
those States. 'In Madhva Pradesh. for
instance. this nercentage would amount
to 39. It is thus clear that it would
be idle to contend on the vart of Gov-
ernment that the pooulation of the
Scheduled Tribes has heen determined
in accordance with ordinary canons of
justice.

Sir. some Members of Parliament
submitted - a representation on this
subject to the President and the
Prime Minister, The Prime Minister
in acknowledging the receiot of the
representation said that he had asked
the Commissinner for Sched..led Castes
and Scheduled Tribes to lonk into the
matter fullv and to reoort to him. WHe
was also good enough to say that he
found some discrenancies in the flgures
supplied to the Government ot India
by the State Government and that he
wanted to examine the matter as fullv
as possible. so that nn injustice might
be done. I believe that this enquirv
has been made. but we are not sware
of its result. In view of the Prime
Minister's letter. I exnect my hon.
friend the Home
merely to glve us the substance of
the reoort of the Commissioner for
8cheduled Castes and Scheduled Tribes
but also to supply us with cooies of
ft. 1 have received a reply from the
Hone Ministry to the reoresentation
that was submitted to the President
and the Prime Minister. The reasons
wven for the reductlon may he sum-
wmarized as follows:
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At a Conference of the representa-
tives of the States held in May 1950,
the population of the Scheduled Tribes
was determined in accordance with
their advice. In the first place the
principle was accepted that no tribes
that had not been regarded as back-
ward by the Census Commissioner in
1931 should be included among the
Scheduled Tribes.

The secona reason given was that
the reduction took place because the
State Governments concerned have
certifed that In the arcas discussed
by them the members of the Tribes
have become assimilated with the
general population and are no longer
primitive or backward.

His reply shows that Government
first decided not to hmit the popula-
tion of the tribal people. No restric-
tion has ever bheen placed on enquiry
with regard to any matter in any
census. But so far as the Scheduled
‘ribes are concerned, the Government
has laid down that while its popula-
tion may go down. it shall not in-
crease. The second thing that is clear
is that the State Governments have
been given a free hand in the matter.
Had the State Governments said that
the population should be further re-
duced. the Government of India would
have ylelded to that. Sir. before this
matter came to he dealt with by the
Home . Ministry. it was being dealt

+ with by the Ministry of lL.aw. Had

the matter remained within its juris-
diction. I have no doubt that the
population of the ‘- Scheduled tribes
would not have been reduced in the
manner in which it is now being done.
I believe that while Dr. Ambedkar was
in charge of the matter, he invited
the States to send him lists of the
Tribes which in their opinion should
be scheduled. I should like my hon.
friend. the Hom> Minister to lay those
lists before us. so that we may see
when the States became aware of the
fact that certain tribes have made
such wonderful progress dnring the
last 9 or i0 yeurs as to be treatea
as almost eqmal to the rest of the
Qopulatlon.

I wish to say onlv one word. Sir.
more before 1 sit down and ‘hat s
with regard to Madhva Pradesn.
Under the Central Provinces States
Laud ‘Tenure Order a number or
tribes have been specified as backwara.
The Order is concerred with the
allenation «f land. These Tribes
number 99 while the Tribes that
have been scheduled are much less
than half of that number. 1t is clear
therefore. that the explanation given
by the Home Ministry is not wcrth
looking at.
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There are other points that I can
touch upon; but I do not propose to
do so. It would not be right on my
part to abuse your indulgence any
more. 1 shall only say to my hon.
friend the Home Minister that the
grievous wrong that has been done to
the Scheduled Tribes should te recti-
fled. There is only one way in which
it could be rectified and that is by law
passed by this Parliament. Under
article 342, the President’s Order can-
not be varied in any manner except
by law passed by Parliament. As a
result of the tour of the Commissioner
*or Scheduled Castes and Scheduled
“ribes, Government have, I hope,
ample material before them to enable
*hem to decide how to deal with this
questicn, particularly in the two States
to which I have drawn their atten-
tion. If they make up their mind to
introduce the necessary legislation, I
am sure that they will meet with the
full support of this House.

Mr. Chairman: Cut motion moved:

“That the Demand under the
head ‘Ministrv of Home Affairs’ be
reduced by Rs. 100.”

Shri Sonavane (Bombay): I rise
here as a representative of the Sche-
dnled Castes. to lay before this august
House, as the chosen representatives
of this land. the grievances and the
woes of those oppressed and suppress-
ed people who are traditionally harass-
ed, humiliated and insulted in this
land of Asoka. Mahatma Gandhi and
many great_Saints.

The feelings of the Harijans are
very rarelv voiced and sometimes. when
voiced with a feeble voice. are derided
and rediculed, because the feeble
voice of the oppressed and suppressed
is nnt liked by some. Today, when I
speak in this House. T remember ou:
great revered leader Mahatma Gandhi,
who is no longer amidst us, and when
I speak on this issue of untouchabi-
lity, my heart pains if T have to
soeak agaimst our revered leaders like
Panditji, Rajendra Prasad. Rajaii arnd
others, who are equally revered and
loved by our countrymen. Yet. 1
would be failing in my duty if I do
not voice my feelings. 1 must speak
what I feel with a heavv heart. In
spite of the fact that our leaders are
at the helm of affairs. I must point out
to them their shortcomings in this
matter. and request them to do some-
thing more than what they are doing
today. and shake off- their lethargv in
the uplift of Hariians. Therefore.
whatever remarks I mav make I
would request them to take them in
the spirft in which thev are offered,
even though 1 may overshoot the mark.
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We the Harijans have felt the depar-
ture of Bapuji so muth that after his
death, a couplet was sung in Hindi,—
1 cannot repeat every word of it—orne
of the lines of which runs thus which
means, “After your death, who will
give light to the huts of the Harijans?"
Even though Bapuji was not in the
Government, he did colléct a lot of
money for the education and uplift of
the Harijans. But, when the Congress
Government is ruling at the Centre,
what do we flnd? The woes of the
Harijans are still there. In many of
the States also, laws have not been
passed for the eradication of untouch-
ability. In spite of the provisions
which our leaders and representatives
have framed and adopted in the Cons-
titution as an instrument and guide
for the conduct of Government, and
elevation of the nation, Government
have allowed those provisions of the
Constitution to remain as dead arti-
cles, making the untouchables suffer,
an]d ge exploited, humiliated and in-
sulted.

Let me draw your attention, firstly,
to article 17 of the Constitution which
runs thus:

‘ ‘Untouchability’ is abolished
and its practice in any form is
forbidden. The enforcement of any
disability arising out of ‘Unioucha-
bility’ shall'be an offence punish-
able in accordance with law.”

I ask the Government whether this
article has been enforced. What has
the Government done for the removal
of untouchability? Will * the hon.
Minister Rajaji tell me what law ke
has passed at the Centre and what
laws have been passed by the various
States? Is this article 17 not a Adead
letter? Has he not heard of the uan-
told miseries, grievances, insults,
harassments, and nersecutions in the
various States? Has he not read in
the newspapers tales of insults and
harassments? I have got here a few
cuttings from papers. . . .

Shri Munavalll: In what province”

Shri Sonavane: Have patience. 1
know you are supporting me. Have
natience and you will agree with me.
Here is a cutting from the News Chro-
nicle of the 19th Februarv, 1951. The
caption is “Damn this Caste!” 1t {s
from Gwalior. I shall read the report.

“According to revorts reaching
here from village Baggad in Dtar
District. a marriage procession of
Hariians was attacked by a mob
of Caste Hindus as the result of
which some members of the wed-
ding party sustained serious in-
juries. ‘
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* The Caste Hindus, it is understood,
objected to the bridegroom riding
a horse and also to the playing
of band in the procession.”

Shri A. Joseph (Madras): Not only
in this State, but in Madras also.

Shri ‘Sonavane: Representatives from
Madhya Bharat saw me a few- days
back and told me further details about
this incident and 1 learn that one or
two persons of this party who were
assaulted were seriously wounded and
were lying in hospital and I now hear
that one of them is dead.

Well, these are instances anhd 1
~would ask our Rajaji what law has
been passed t2 eradicate untouchabi-
lity from the land. We “complain
against the treatment of coloured per-
sons in South Africa and of their
policy of apartheid; but what do we
find here? Should we not do much
more than what we are doing for the
amelioration of these people?

Shri Sidhva (Madhya Pradesh): Bad
comparison.

Shri Sonavane: We should do away
with whatever untouchability there is
in our own land and then nobody could

oint at us when we criticise others at

ake Success about things being done
in _South Africa which are against
humanity and against the U.N. Char-
ter. I would, therefore, request Gov-
ernment to do all that is needed in
this matter.

Shri Ghule (Madhya Pradesh): May
I inform the hon. Member that there
is already a law in Madhya Bharat
which prevents untouchability being
practised and action can be taken
under that law against anyone wko
practises untouchability?

Shri Somavane: The laws may be
there, just as there is this Article in
the Constituti:n. Of what use is the
law if it is only a dead letter and if
it is pot implemented and enforced
1 should, however, congratulate the
Bombay Government for having ap-
pointed twenty officers to aid them

in this matter and to see how far such

laws against untouchability are being
actually enforced, whether oftences.are
detected and when they are detected
whether the cases are followed up and
the actual persons concerned punish-
ed. Laws are meant to be implemented
and not to be a decoration or to bhe
an ornament to be worn.round the
neck of the Government. I say, what-
ever laws there are must be enforced
and implemented.

‘8ir, as regards the claims of Harijans
gor their place in the services, one
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of my friends Dr. Siva has pointed
out what amount of weightage Govern-
ment have allowed to them. But the
question whether that amount of
weightage is actually being given  to
the Scheduled Caste employees in the
services? In this report given to us,
there is not a word about this aspect
of the question, as to the reservation
of 124 per cent and 16} per cent. in
the services. We would like to know
from the Government how this Reso-
lution has been implemented. Last
time we were told ‘that these per-
centages were to be observed at the
time of direct recruitments. When
direct recruitments take place and the
Scheduled Caste candidates apply, then
these applicants are simply brushed
aside and shut out on the questicn of
merit. It is said that these candidates
do not come to the level in point of
merit. But I ask, when they satisfy
the minimum qualifications as laid
down by the Public Service Commis-
sion in their advertisement, why
should they not be recruited? The
man who obtains the highest place
among the Scheduled Caste candidates
must be given the place in accordance
with the percentage laid down. But
that is not done. On the other hand
the Scheduled Caste candidate is
compared with the other general can-
didates who get higher marks in the"
examination or test. That is not the
right way of doing it, and whatever
reservation is kept for the Scheduled
Caste candidates is allowed to lapse.
Last time when the question was rais-
_ed and when the enquiry was made
whether there is any Harijan member
on the Service Commission., the reply
was, “We are all Harijans”. Sir, that
1s merely ridiculing the thing. That
reply was very ridiculous. We know
we all are Harijans. But the ques-
tion was whether there was any one
on the Public Service Commission tc
protect the rights of the Harijans in
the matter of recruitment to the public
services. What I feel is, the exploiters
of the Harijans would not like or
would not appreciate that these people
should come up on the top, lest there
be none to serve them hereafter. They
know full wel! that if these down-
trodden people should be given a
chance thcy would come up and there
would be none to sweep their latrines,
to clean their houses and to wash
their clothings and do all the other
jobs for them.

An Hon. Member: No, no.
Shri Sidhva: That is too much.

Shri Sondhl (Punjab): Sanitary
fiittings is the reply.

Shri Somavame: Another point that
I would like to place before the House
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ts this. There are many castes in the

various States included in the list of

Scheduled Castes previously. But

when the Union list of these Scheduled

Castles came to be published, we found

that several of these castes in the

various States did not find a place in

this Union list. Several deputations

and representations were made to the

Government in this behalf. but so far,

I am afraid, nothing has been done

to set this matter right. An assur-

ance or promise was given by Shri

Rajaji that a Bill would have to be

brought before the House and those

castes which were omitted would have

to be brought on the list. I hope

this will be done soon and many

Scheduled Castes which have been

omitted would not be made to lose"
whatever was given to them under

the Constitution. With these words,

_and with the request ' that. Govern-

ment should give the Scheduled Castes

whatever is rightfully due to them and

that Government should wot deflect

from their policy in this matter, I

conclude my speech. In fact there

should be a separate department of

Government to look after these people
and to see that the laws in respect
of untouchability are properly imple-
mented and there should be a Special
Commisioner with sufficient staff to
look after the interests of all these
people.

The House then adjourned for Lunch
till Half Puast Two of the Clock.

The House reassembled after Lunch
at Half Past Two of the Clock.

[SHRIMATI DURGABAI in the Chair]

Mr. Chairman: I have to inform hon.
Members that we will go on with the
demands of the Home Ministry till
3-30, when the hon, Minister will
begin his reply.

Shri Rajagopalachari: Madam, in
order to give sufficient time to the
Labour Ministry I thought I had to
begin replying at 3 p.mM. and would
finish by 3-30 pmM. That was the
agreement reached till now and that
was the Deputy-Speaker’s rulling.

. Mr. Chairman: The Deputy-Speaker
informed me that there was a large

number of speakers who desired to
speak. . . . . )
Shri Rajagopalachari: I have no

objection to the change. I only
wished to bring to your notice that
the arrangement yesterday was that
the debate should close at 3 p.M. and I
should finish. my reply by . 3-30 p.M.
It must be recorded in the proceed-
ings also. As against the inconveni-
ence arising out of two Ministries’
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demands being before the House f{t
was nlso suggested that the House may
sit till 5-30 p.m. If it is now altered
I have no objection.

Mr. Chairman: It has now been de-
cided that the debate on the Home
Ministry's demands will go on till
4 p.M. including the Minister's reply.
Then the Labour Ministry’'s demands
will be taken up at 4 p.M. and it will
go on till 6 rp.Mm. -

Shri Biswanath Das (Orissa):
Madam, my hon. friend Pandit
Kunzru has made certain statements
which cannot and should not go un-
challenged. Let not the Home Minis-
ter go away with the impression that
the House accepts, those statements
because we have no chance to make
our refutation on those points.

Mr. Chairman: With the consent of
the House I would restrict the time
limit to ten minutes. If however hon.
Members confine themselves to flve
minutes; it will enable more Members
to participate in the debate.

Shri Sarangdhar Das: I have an
amendment in my name, Madam.

Mr. Chairman: Hon. Members will
have their chance. They cannot have
it simultaneously.

An Hon. Member: Have we_ to catch
the Chair’s eye or. . . ..

Mr. Chairman: Yes but 1 have a
list as well before me.

Shri Poonacha (Coorg): I am afraid
I will not be able {o develop my argu-
ment within a short time of five

‘minutes and I crave your indulgence

to allow me to speak at least for ten
minutes in this connection. While I
would like to touch on many other sub-
jects connected with this Ministry, in
view of the short time before me I
would confine myself to certain mat-
ters relating to Coorg.

The Centrally administered area of
Coorg is directly under the Ministry
of Home Affairs. It was an irony of
fate that immediately after the inau-
guration of the Republic a number
of new taxation proposals were intro-
duced so far as Coorg is concerned
and I am constrained to say that the
manner in which they have been or
are being proposed to be pushed
through is not a happy one.

I would first take up the proposel
that was brought before am:;)eclal
sesslon of the Coorg Legislative Coun-
cil five days after the inauguration of
the Indian Republic, While the whole
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country was rejoicing during the
new Republican festivities, this taxa-
tion proposal was showered on us more
or less at the instance of the Home
Ministry. The way in 'which it was
done would be amply described if I
just read out a letter which was sent
from the Home Ministry to the Chief
Commissioner of Coorg. The letter is
dated the 28th November 1949 and
bears the number 56/8/49-Public. It
runs as follows:

“With reference to your letter
No (so and so) dated the 17th
August, 1949, to the Ministry of
Agriculture, on the subject noted
above, I am directed to say that
the Government of  India are of
the opinion that the proposals made
by you do not fall within the
purview of section 97 of the Gov-
ernment of India Act, 1935, as
amended. The Governor-General
of India is accordingly not compe-
tent to make an order amending
the Coorg Land Revenue Regula-
tion to provide for a summary
settlement in Coorg. Under entry
8(a) in part two of the Schedule
to the Coorg Devolution Rules,
assessment and collection of land
revenue in Coorg is a provincial
subject and as such, the Coorg
Legislative Council is competent
to amend the said regulation in
accordance with the procedure laid
down in the rules for the conduct
of legislative business in the
Council. This power of the Coorg
Legislative Council is, however,
under sub-rule (1) of rule 2 of the
Devolution Rules, subject to the
Central Legislation.”

The point is that the Coorg Govern-
ment approached the Government of
India to have the summary assess-
ment made in Coorg by an order
passed by the Governor-General and
when on examination they found that
it was not possible in view of the
functions of the Coorg Legislature,
they referred the matter to the Minis-
try here. Later on the Ministry
directs:

“In view of the position explain-
ed above, the Government of
India have decided that, as a mat-
ter of policy the proposals made
by you should in the first instance
be put before the Coorg Legisla-
tive Council. Should the Coorg
Legislative Council reject the
proposals.”

This is what I want hon. Members
to note:

“You will be justified in report-
ing the matter to the Government
of India saying that the decision
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reached by the Council is perverse
and requesting that steps be taken
to reverse it by appropriate cen-
tral legislation.”

The letter goes on to say:

“I am therefore to suggest that
a special session of the Coorg
Legislative Council be summonea
immediately at which a Bill to
provide for the reassessment ot
land revenue in Coorg, a draft of
which is enclosed, may be intro-
duced. If the Council either
rejects the Bill or passes any
dilatory motion, you should sub-
mit formal proposals to the Gov-
fr{gment of India for Central Legis-
ation.”

What T am pointing out is that the
Home Ministry from here directs the
Chief Commissioner . to report in a
particular manner as against the de-
cisions of the Coorg Legislature itselt
and then on the top of it it directs
the Chief Commissioner to take such
proper steps as may be necessary and
report that the decision of the Coorg
legislature is perverse. Assuming that
by a majority the Coorg legislature
came to a particular decision, even
then the ‘Chief Commissioner is direct-
ed from this end that he shall report
in a particular manner saying that
such a decision is perverse so that
they shall take definite action from
this end. What then is the position
of the Coorg legislature in this regard?
What is actually happening is that
even if the majority members take a
«decision, the minority members and
the nominated officials put together
can carry any legislation even by a
bare majority of one vote. That is
what actually has happened in respect
of one or two taxation proposals.
Under such circumstances I want to
make it clear to the hon. Minister here
that at least some respect and regard
to popular opinion should be shown
and this kind of bureaucratic direction
being given from this end to the Chiet
Commissioner and the people's aspira-
tions and demands being thus sup-
pressed without any respect or regard
should hereafter be done away with.

This is a very sorrowful state of
affair. In view of the number of the
new tax proposals that are belng
placed before the Council from time
to time, I would respectfully submit
that some kind of value should be
given to the opinion of the Coorg Le-
gislature as such and particularly to
the opinion of elected members there.
In the debate which we had on the
16th March when the administrative
set-up of Part C States was dlscusseg
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in this House, it was pointed out by
the Governmept that the future of
Coorg and Ajmer-Merwara would be
with that of a neighbouring major
unit, that is to say they will be merged
with the neighbouring States. Govern-
ment on the one hand say that these
areas cannot continue as independent
entities, that- they are not viable units
and as such have got to be merged
either today or some time later with
the adjoining States, but at the same
time they rush forward with all varje-
ties of taxation measures; and want to
burden the people with more taxes

without finally making up their mind-

whether these areas will remain sepa-
rate or not. This is very hard on the
people. So far as the future is con-
cerned they are not quite certain and
so far as the day-to-day administra-
tion is concerned they are burdened
with taxes, more taxes and yet more
taxes. This double-edged sword that
is kept hanging above the heads of
the people of Coorg continuously is
a sorrowful and pathetic sight. I
would only urge upon the hon. Minis-
ter to stop these new tax proposals
from coming into operation till such
time as the final decision is taken in
this respect. Otherwise what would
happen? Let me quote the instance of
the agricultural income-tax, the pro-
posal for which has been passed—
passed in the same way by a bare ma-
jority of one, with the four official
members voting. What would happen?
fn Mysore there is no agricultural
ifncome-tax, in Madras there is no
agricultural income-tax. Supposing
Coorg is pushed on to Madras or
Mysore at some time as the Govern-
ment have been saying, what would
be the position of the people of
Coorg? They will be paying this .ad-
ditional tax burden, “they will Le
subject to this agricultural income-tax,
and at the same time merged into some
other unit. That will be a hard state
of affairs. Therefore, in my opinion,
these new taxation proposals, whether
they are under contemplation or at the
stage of being assenited to by the
President, should be stopped for the
time being and until such time as the
Government comes to a tinal decision
as to what should be the future of
Coorg. I would just draw the atten-
tion of the hon. Minister to article 239
of the Constitution which actually lays
down the procedure for arriving at
such a decision. In accordance with
the provisions of that article Govern-
ment must come to an early decision
so far as the future set-up of this area
is concerned, .and not go on burden-
ing the people with taxes on the one
hand, and on the other putting the
people under suspense by not taking
a decision at all and adding to their
hardships.

58 P.S.D,
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Maintenance of destitute families of
political sufferers.

Shri Sarangdhar Das: I beg to
move:

“That the demand under the

hggd ‘Police’ be reduced by Rs.

1 'n

In moving my cut motion I fully
support what Mr. Kamath said
while moving his motion. In addi-
tion to that I wish to say that the
freedom that we are enjoying today
in a greater or lesser measure is due
not only to the movement that was
initiated by Mahatma Gandhi, but
prior to that beginning from the
swadeshi movement in India and
simultaneous eftorts outside India to
carry on propaganda about Indian
independence, due also to a band of
workers in each of these movements.
The efforts of all those combined came
to a crescendo and culminated in the
independence of India. Madam, many
of those patriots have died. Some are
disabled but living. They have their
tamilies wuich are destitute and I wish
to urge the need to help them, But
in doing so. 1l disagrec¢ with what the
Prime uolinister had said some time
ago that it will be a sort of charity
which people who had worked for in-
dependence do not desire. I quite
agree that they are not beggihg for
any alms, but it is the duty ot the
country, the duty of ithe Government
which 1s now ruting the country on
benalf ol the people, to see that those
who were our conwrades, not only of
the Ministers but of every one of us
in this House—in military language it
would be comrades in arms, but that
is not so—comrades without arms, who
have fought with us, we have an obli-
gation towards them which we have to
1ulfil. 1t is quite possible tnat quile
a number ot them will not require any
help, will go without nelp and wil
carry on their business or avocation
as they are doing so far. But while
conceding the atutude taken by the
Government, still any sort or assistance
will be a welcome thing for those who
do need such help. ‘L'heretore, I plead,
not for the workers themselves who
had made tne sacriice butl tor the fami- -
lies of those workers who are in a
destitute condition.

Another point that I wish to bring
to the attention of the Home Minister
is this. It reters to civil hberties. In
the Constitution we have conceded
fundamental rights of all kinds, but
unfortunately, during the last two
years or so we have had all kinds of
Acts—the Preventive Detention Act,
the Public Safety Act etc.—by which
evidence+ is becoming abundant that
opposition opinion is being ' muzzied.
Right here in Delhi, although for the
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last three years, since, I would say,
.tlye middle of 1948, there has been
absolutely no communal trouble or any
apprehension of it, restrictions are
being imposed. I know very well
that in Delhi the minority population
which was at that time persecuted is
now so small that there is no trouble
brewing between the majority com-
munity and the minority community.
I should like to know from the Home
Minister if he can quote instances of
any communal disturbance which hap-
pened during the last two or two and
a half years. If that is the position,
then there is absolutely no necessity
for enforcing the Punjab Safety Act
in the whole State of Delhi as has been
done about a month or a month and a
half ago, besides Section 144 and other
restrictive Sections enforced in vari-
ous localities of the city of New Delhi
and also in Old Delhi. It 5 very
strange, and a matter that should be
condemned by every one that, before
the General Elections meetings and
processions are banned to such an
extent that there cannot be any edu-
cative propaganda by the different
parties among the people. Under these
circumstances, the elections, that we
are going to have and which all
leaders of difterent shades of opinion
claim should be free and fair, will
not be free and fair. Not only in
Delhi but also in the Centrally Ad-
ministered Areas and also in the other
States which are autonomous nc
doubt, but which are guided by the
actions of the Central Government,
opposition opinion is being muzzled and
the educative work, that should be
done from now on to prepare the
people for the General KElections, 18
peing hampered by these measures.
therefore urge upon the hon. the Home
Minister to see to it that the restric-
tive measures enforced in Delhi parti-
cularly are removed at the earliest
possible moment.

I might mention here—although 1
know many of my Iriends know it—
that last month because a procession
that was to be taken out was not
given permission to by the Chief Com-
missioner on the plea that the proces-
sion would intertere with the funda-
mental rights of other people in the
streets—a very funny argument that
the Chiet Commissioner had given—, 1
mysell was compelled, because of the
necessity of taking out that ptroces-
sion, to lead it, defying the order if it
is not removed as soon as possible,
because such a ban against processions
is the most unreasonable thing. Gove
ernment in January cut down the
rations and raised the prices of the
rations; and people are going without
food and those, who have a lule
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money, are buying more food in the
black market than they were dolng
before. Because people come out to
protest against this, you stop the .pro-
cession and enforce these restrictive
measures. This is not democracy and
this is not the way in which you can
rule this country. There 1s bound to
be a revolution of one kind or another
and therefore I advise the hon. the
Home Minister to remove these restric-
tions as soon as possible.

Shri Jaipal Singh (Bihar): In defer-
ence to your appeal this morning I
have great pleasure in addressing you
as Mr. Chairman. I would like to add
my own points to what my hon. friend
Pandit Kunzru said this morning; only,
that I would like to correct some of
the figures he has given. According
to' the 1941 Census, backward tribes
numbered 248 lakhs in 1941 and at
each decennial reckoning, in the Census
operations, the average increase in
their numbers has been round about
13 per cent. Takingd a conservative
figure of 10 per cent. only, ten years
after 1941 their number should be
somewhere round about 272 lakhs.
But what do we find? The President,
according to his order of last Septem-
pber, tells us that the Scheduled Tribes
number only 17873 lakhs. In other
words, according to him, there has
been, a reduction in their numbers to
the tune of something like 100 lakhs.
To me, it is not a question as to how
many they are. 1 am more concerned
with the effect of this disastrous
action on the part of the President on
the future of the people the Constitu-
tion has sought to serve. In the
Constitution, there are certain deflnite
fundamental rights; deflnite direc-

tives; and deflnite safeguards and one

of them—and the most important one
—is in regard to their representation
in the Legislatures. The net effect of
reducing their numbers would be that
they would be robbed—I use the word
deliberately—this section of the
people, ‘helpless pcople’ as my hon.
friend Pandit Kunzru said this morn-
ing, would be robbed of something
like 100 seats in the various State
Legislatures of 'ndia and in this House
also this community would be depriv-
ed of something like 10 to 11 Members
of Parliament. That is a very serious
matter. There is also the other thing
that people dc not always realise,
namely, that there are specific laws
relating to the Scheduled Tribes, It
certain tribes are removed from that
tribal inventory, there is the effect of
taking away certain protective laws
that are in existence. Take my own
State, for example,~the State of
ihar., There is the Chhota Nagpur
Tenancy Act whereby Adivasi lands
cannot be alienated to non-Adivasis.
I certain of the tribes sre removed
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from the inventory of the State of
Bihar- of Scheduled Tribes, what hap-
pens is that somebody comes along
and says, “Now, you are not one of
the scheduled tribesmen. Therefore,
you cannot have the same land protec-
tion that you have had for centuries
and centuries.” It is a very serious
matter: I would only say that some-
thing must be done by this Govern-
ment to redress the grievous injustice
that has been done by the Presiden-
tial order of last September. Other-
wise, you are playing with highly in-
flammable material. We all know what
is happening in our north eastern
frontier. There are many places in
thé tribal tracts where there is no
such thing as law and order because
of the incompetence not only of the
Central Government but also of the
State Govermnents to honour the
golemn vromises that have been given
on the floor of the Constituent Assem-
bly of India bv .our revered leaders.
The Central Government and State
Governments are deliberately flouting
the. Constitution and I shall give you
examples here and now how they are
doing it.

Take Article 275 which enjoins that
apecial grants will be given by the
Union from the Consolidated Fund of
India for the welfare and develop-
ment of Adivasis. May I ask my hon.
friend the Home Minister what funds
he has allotted during this vear or
during last year? The Article speci-
fically mentions that grants from the
Union will bg .glven to the various
State Governments for that specific
purpose.

Then come to Article 338. I know
that a Commissioner for the Backward
Classes has been anpointed. but if vou
read this Article you will find that
he is bound to place a renort first to
the President and the President is
bound to wulace his report on the
Table of Parliament. I ask my hon.
friend the revered Home Minister
what work 1Is that Commissioner
doing: when is the report coming:
and when will it be placed before us.

Then take Article 339. Here the
Constitution gives the Unfon Govern-
ment the power to give directions to
the State Governments where there
are large roncentrations nf Scheduled
Tribes. What directions has my hon.
frlend the Home Minister given? 1
would like to know that. Sir. T can
g0 no with more exammnles. but the
most important thine in this particular
regard is the annointment of the In-
vestigation Commiscion. when is the
Investigation Commission gning to be
appointed® Th~n alone shall we know
whether the olemn promises that the

S APRIL 1051

List of Demands 6033

Constitution has given to these help«
less people are or are not
honoured and implemented.

Sir, there is not much more that I
would like to say about the Scheduled
Tribes because I did speak last year
on this particular subject. But before
I go on to any other matter, I would
like to read a letter of that noble and
magnificlent man whom we miss here
very much. Thakkar Bapa, who was
to the very last' interested in the
future of the backward classes. This
is what he wrote to me last December
from Bhavnagar from his sick bed. I
;v{ltl only read excerpts from his
etter: .

‘“Y@s, you are quite right in say-
ing that some States have so many
obscurantists as to reduce the
number ‘'of tribals considerably.
Rajasthan. Madhya Pradesh,
Assam, Bihar. Orissa and Hydera-
bad are the worst offenders in
descending order. Rajasthan s
now-a-days ruled by 1.C.Ss., not by
Ministers, and yet they have been
so unfair. Madhya Pradesh {s
evidently led by political consi-
derations by a very clever
Minister. Mr. D. P. Mishra.
There {s some argument in favour
of Assam Government who think
that ex-tea garden tribal coolies
are a part of the common people
there . ... In Bihar though the
reduction is by about 10 lakhs the

percentage of reduction 1is not
heavy. In Orissa I do not under-
stand on what grounds they have
reduced their numbers. There
tribals are a mass apart from
other ple. In Hyderabad State
they have removed the tribal

Banjaras from the list who number
over four lakhs out of six lakhs
and so the reduction {is heavy.
Out of 248 lakhs you have to
deduct. to be fair, the tribal popu-
lation of C Class States who do
not come in the picture at all.

[ . [ [ ]

The new Special Officer under
article 338 is after all a govern-
ment servant and he has his
limitations. You
from him a fight
trom you and me.”

cannot ex
like the one

These are the words of Thakkar
Bapa and I wish these words could
be heard in the States. I would like
to know why the very man who to
a very large extent was responsible
for the provisions. the safeguarding
S;C;‘visions.din tli\e Const;'tution is being

shonoure n  suc disgracefn] »
fashion . gracef]
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Shri Haque (West Bengal): I would
like to draw the attention of the hon.
the Home Minister and of the House
to three points under his charge: one
is the separation of the judiciary from
the executive; the second is the <ast
accumulation of cases in the High
Courts and other courts: ‘he third, the
absence of a T.aw Commission to
review ‘he working of laws.

Madam, as regards “the first point,
the separation of judiciary from the
executive, that is the burning need of
the day. The Congress cried for it in
the British regime and when Congress
came into power we were hoping that
the judiciary would be separated per-
manently from the executive. BuM@yet
we find that the magistrate still is
the prosecutor, the judge and the
jury rolled up into one, leading to
very disastrous results to the public
and to the people of India. I would
request the hon. the Home Minister
to kindly consider this point and to
give it his first attention and separate
the judiciary from the executive as
early as possible.

My second point is this. In the
High Courts arrears of work are very
heavy. Cases are pending there for

. several years; in some cases even ten
years. On the original side of the
Calcutta High Court and also the
appellate side of the same court, to
my personal knowledge, there are
several cases which are pending for
years and years together. What is the
reason for this accumulation? Why
this delay in giving remedy to the
eople? Justice delayed is justice
enied. Why is not justice given
promptly and regularly? I believe the
reasons are almost three-fold. One is
quantitative; the sccond is qualitative
and the third is administrative.

Some of the Chief Justices of the
High Courts have said that they have
not enough judges. That is one reason
for their not being able to cope with
the rush of work in courts. It is for
the hon. the Home Minister to consi-
der whether: there is any substance in
that allegation, And if he is satisfied
that there are not enough Judges in
any particular High Court. or in some
High Courts, it is, I think, his duty
to increase the number of Judges in
those courts. The second reason is
qualitative, The Bench has lost much
of its former quality. We do not have
Judges now of the type of Sir Ashu-
tosh Mookerjee, Sir Gurudas Banerjee,
Sir Laurence Jenkins, Amer Al or
Bhashyam Ayyangar. Our quality, I
thlnkt. has fa lenhdiown. Whether it is

ue to wrong choice or due to the
fall in the standard of the Bar, it 1s
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for the hon. the Home Minister to
consider. Unless you have judges-of
proper quality, it is difficult to expect
them to carry on the work as ex -
tiously as possible and as efficiently as
necessary.

I may tell you —one instance in
which the late Mr. N, N. Sarkar was
arguing a case before an hon. Judge
of the High Court—he was a British
Judge. Mr. Sarkar was repeating a
point several times. The Learned
Judge said: “Mr. Sarkar, I cannot
understand y6®ur point.” Mr, Sarkar
was again arguing the same point,
when the Learned Judge repeated his
inability to understand it, whereupon,
Mr. Sarkar said: “My Lord, I can
give you only points, I cannot give
you brains.” TL.oss of brain or lack of
brain is a cause of this deficiency.

The other reason is administrative.
The High Courts have too many holi-
days, I think. They work much less
than any other courts or any other
offices. They do not sit on Saturdays:
We lose thereby 52 days in the year.
If 52 days are availed of in the year,
I think there can be considerable pro-
gress in the work of the High Courts.

The third point is the absence of a
Law Commission. The House knows
very well that this Parliament and
the other legislatures are passing
heaps of laws almost ewery session.
We are creating more laws instead of
growing more food. The campaign of
Grow More Food has diverted to the
legislatures. The result is that Yeople
do not know what is the actual law.
We make a law today and the courts
declare it invalid or ultra vires, either
wholly or in part. The legislature
makes laws and the law is declared
either legitimate or illegitimate later
on. This state of affairs is very much
unsatisfactory. I would, therefore, re-
quest the hon. the Home Minister to
consider it and advise the Law Min-
ister to have a Law Review Commit-
tee or Commission to examine the
laws and make them simple. Too
many laws are a disgrace for a country.

st i gt Y, s AN
w9} AR arew W Ena fem @
Ffor & o9 N A qW@OF
W ¥ g AT sEaraay
¥ gug ferar, ST A W qa
g g Y @9 gR & W
aREE XM E wWifs gRie gt
featedt & fog forrd i )
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(English translation of the above
speech]

Shri Oraon (Bihar): I thank Shri
Satya Naravan Sinha due to whose
strenuous efforts I could get time. 1
owe my thanks to the Government
also for they have reserved seats for
our aboriginals. But 1 cannot help
stating that these seats that have been
reserved for us are proving fatal to
us. I would like to explain whv these
seats are oroving fatal. Before I came
to Delhi T received many letters from
various vplaces regarding mv cut mo-
tion. The letters mentioned that iIn
the censns enumeration the people of
the aboriginal tribes had begun to
get the word ‘Adibasi’ written in the
column meant for religion. but T learn
that the S.D.0s. and Police Officers
forced them -against their will to get
‘Hinduism’ recorded in the column
meant for religion. I would like to
submit as to why thev did so. 1t is
a mystery. They think that their
purpose would not be served if seats
are reserved for aboriginals. As we
were not going to he exterminated, so
thev tried'to chop us up around so
that we may be reduced in numbers
and that the question of reservation of
the seats may not arise and scheduled
areas may not be formed. This is the
only reason for it. When I received
these letters 1 tried to see the hon.
Minister of Home Affairs in this con-
nection. but unfortunatelv 7 rcould not
see him. Then I put all this matter
into writing and submitted it to the
Private Secretary to the hon. Minis-
ter of Home Affairs. In renlv to that
the Private Secretary informed me
that 'an enauiry would very soon be
made into this matter. Now the census
has long been over and I am still
not aware as to what happened of that
netition. Only vesterday I received

from the Deputv Commissioner of -

Ranchi a copv of the letter sent by
the Ministry of Home Affairs to the
Government of Bihar. Months have
past since the census took nlace. of
what benefit this letter can be for us
now? I would like to tell you what
is going on in Bihar. The people of
northern parts of Bihar are taking the
advantage at the cost of aboriginal
tribes. You might be knowing that
the Government of Bihar are granting
about two or three lacs of rupees for
the uplift of aborigines. But what is
being ,done of this grant? The actual
benefit is taken by other pcoole and
only a very little portion of it is left
for our use. On account of such prac-
tices the Congress organisation is
rushing towards its doom and the
foundations of the Government also
are being shaken. If this is to hapnen
that the money apportioned for the

aharigines should continue to  serye
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the purpose of the people of north
Bihar then I would like that this grant
he better stopped. As 1 mentioned
before these seats reserved for us
have become a source of great mis-
fortune for us. We are made to fight
with each other and we are made
cat’s paw and other people take ad-
vantage of this thing and enjoy.

Afterwards I saw the hon. Prime
Minister and told him how under the
guise of religion a deep game of poli-
tics is being played to the detriment
of the aborigines. The hon. Prime
Minister told me that it could not
be so. He was of the opinion that
the column of religion should not
have been included in the census but,
anvhow. it was there. T told him that
I had informed the President also
about all this and he also knows that
it was merely a political stunt. In
renly to this the hon. Prime Minister
told me that it was just possible that
it may be so.

Mr. Chairman: When you speak too
much you take other’s time as well.
Now, please finish your spcech.

Shri Oraon: Two minutes more may
be given to me.

Mr. Chairman: I would like to call
upon two hon. Members who can
sneak for five minutes each. Mr.
Sanjivayya.

Pandit Kunzru: On a point of per-
sonal exnlanation, Mr. Jaipal Singh
said in the rourse of his speech that
the figures that I had given about the
ponulation of the Scheduled Tribes was
wrong. The fact is that the Presi-
dent’s Order deals only with the Sche-
duled Tribes in Part A and Part B
States, because these are the only two
categories of States referred to in arti-
cle 342 of the Constitution. He in the
fizures that he gave included Part C
States also which are not dealt with
by article 342 and in respect of which
the nopulation of the Scheduled Tribes
has not been determined hy the Pre-
sident’s Order.

Shrl Sanjivayya (Madras): Today
we are discussing the Demands under
the control of the Ministry of Home
Affairs, which is concerned with two
particular grouns of subjects. The first
relates to public security. Public
security in this country is often
threatened by communalists and Com-
munists. T would like .to deal with
the activities of the communalist first

The House is well aware of the
recent disturbances in Punjab and
PEPSU during the census operatfons
where Harijans were put to untold
sufferings and hardships. In this con-
nection I would like to' thank the
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Central Government for having depu-
ted an officer of the Government to
study the situation and report. But
unfortunately in the very presence of
the officer who had been deputed by
this Government certain undesirable
events took place. I would like to
read a report from the newspapers
relating ta that.

“A sensation was caused when a
fanatic Sikh jat lambardar
threatened the Harijans of village
Dhanoki in the presence of the
Commissioner and the Tahsildar

. of Phagwara that the Harijans
would not be allowed to go out
in the flelds and their boycott
would continue as they had not
recorded their religion according
to the wishes of the majority
community in the village.” -

So I want an assurance from the
hon. Home Minister that all those
Harijans who have suffered loss of
property would be given proper com-
pensation. Another thing is that
those miscreants who have been res-
ponsible for this mischief should be
properly dealt with.

Then I would advert to the activi-
ties of the Communists in this coun-
try. The hon. the Home Minister the
other day, when the Preventive Deten-
tion (Amendment) Bill was under
consideration, said that the Commu-
nists of Telengana have got name and
fame of an international character.
These Communists have extended
their subversive activities to neigh-
bouring districts like Kurnool, Guntur,
West Godavari and ' Nellore. Their
activities of late in Kurnool district
have been of a very disastrous charac-
ter. As recently as on the 6th of
March ubout two hundred masked
raiders raided West Godavari village
and decamped with Rs. 2 lakhs of
property. I will give the statistics
relating to tneir activities in one sen-
tence. In Hyderabad according to
official sources 379 persons were mur-
dered in 1850. In 195) up to Mar. 13,
there were 73 murders. There wcre
during this period, 1950 and up to Mar.
13, 1951, 491 cases of arson, 319 cases
of looting, 53 raids on police stations
and 207 attacks on village officials.
There were 300 encounters with the
police in 1950, and 1951 up to 13th
Maych there were 67 such encounters.
In the Andhra border, the totals for
1950 and up to March 15, 1951 were
murder 47, arson 67, looting Ill and
encounters with police 51. Therefore
1 urge upon the Central Government
that they should take more stringent
steps to see that this menace is put
down.
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[English translation of the above

speech.]

Shrimati Uma Nehru (Uttar Pra-
desh): Madam, I shall try not to take
more than flve minutes but I do have
the grievance that, placed thus, one
feels like being in flight pursued by
the devil with his cat-o-nine-tails. This
subject of the Home Affairs is of such
great importance that one cannot say
much on it in such a short time,
Luckily, it is our own Government and
one does not have to sdy much beyond
putting before you such matters as
come to one’s notice.

I am going to speak today on a sub-
ject which has not been mentioned by
anybody. I am going to speak about
the Special Police. According to the
report that I have seen the Special
Police, from the I.G. down to the foot
constable, comprised of 965 men in
1949-50. The number for 1850-51 is
given as 636. The expenditure in-
curred over it in 1949-560 was 17 lakhs
and in 1950-51 it was 2Q lakhs. The
report goes on to mention that some
establishment of this Department was
retrenched in 1950-51. The expendi-
ture, however, increased. As for the
kind ot peopie who were brought under
retrenchment, 1 found them to be
clerks, foot constables, head .constables,
Assistant Inspectors and Sub-Inspece
tors. No Deputy Superintendent of
Police or any other officer of higher
ranks was brought under retrench
ment. Lots of complaints are- heard
about the working of this Special
Police. It is said the special charac-
terisuc of this Department is this that
honest Government servants from the
majority of their victims and that
they are the saviours of the dishonest
ones. During the- British imperial
regime this Department was brought
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into existence mainly with a view to
apprehend offending military offi-
cers. Later on, gradually, railway cases
also began to be made over to it.
‘foday, however, the entire Secretariat
has been placed within its jurisdiction.
Let me tell you why I have that dis-
like for the Special Police. Undoubt-
edly, the servants of our Government
are like its hands and feet and we
should, of course, like to see those
hands and feet grow strong. But, at
the same time, I would not like our
services to be under the dominance of
a special police against whom they can-
not seek any remedy.

It would suffice me to say that I
know personally of some cases of
Government servants about whom I am
fully confident that if they were to
take their cases to the High Court
or some other court they would not be
held guilty. I would request the hon.
Minister of Home Aflairs kindly to
give theé matter his thought. I have
atso to urge upon the Estimates Com-
mittee, that has been appointed, to
investigate such cases carefully. 1
would, however, like this Department
to be abolished lock, stock and bar-
rel. I would like you to influence the
services by your own personality. Let
them be led on their path by the
character, truth and honesty of the
Congress Government. There is no
reason why you should not be able
to influence them and in that case
you would no longer stand in need of
this Special Police.

Mr. Chairman: -Mr: ~~Deshbandhu
Gupta. I would like to request the
hon. Member to close his speech pre-
cisely at 3-30 p.m.

Shri Deshbandhu Gupta (Delhi): I
dq not propose to take more than five
minutes that you have been pleased
to allot to me. In these few minutes,
I want to draw the pointed attention
of the hon. the' Home Minister to two
or three things. On earlier occasions
also I have done so but to no useful
purpose.

Firstly, in the report which has been
circulated by the Ministry a reference
has been made to a Circuit Bench in
Delhi. This is a demand which the
people of Delhi have been making for
many years and if you will remember
during the last session the hon. the
Home Minister was pleased to make a
statement in reply to a question asked
by me that the Circuit Bench would
be open ‘very shortly’. The emphasis
was on the word ‘very’, but here in
this report all that is stated is that “it
is hoped that it will be possible to
secure accommodatior® for the Circuit
Court and for the judges in Delhi

shortly’.” So even the word ‘very’ has , -

38 PS.
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gone away, although it is after a lapse
of more than 6 months that this
statement is made I hope the so-called
‘insuperable difficuicy’ in securing some
quarters for few members of the staft
will be overcome and in his reply the
hon. the Home Minister will be able
to announce a deflnite date by which
this oft repeated request of the Delhi
people would be conceded.

Secondly I want to draw the atten-
tion of the hon. Minister to the
number of dacoities which have taken
place during the year in and round
about Delhi, Although the police
force has gone up to 5,625, strong .
which works out to one police man
to 300 persons in Delhi,—which is
perhaps the biggest percentage which
we can have in any big city—the
number of dacoities has gone up. I am
quite aware of the difficulties which
the Administration of Delhi has to face
particularly on account of the large
influx of people, and the absence of
records of the people who were un-
desirable and who were on the police
lists on the other side of West Punjab
and whose records were not available.
Their presence present considerable
difficulty to them, but all the same to
have dacoities in the open daylight in
and around Delhi is serious enough.
Only three days back there was a
dacoity about 5 miles away from Delhi
which took place at noon time and the
culprits have not been captured so
far. A bank dacoity also took place
in Qarolbagh recently. There is a
sense of growing insecurity round
about Delhi on account of these incie
dents and that does not do any credit
to us. I would, therefore, like my
hon. friend to devote more attention
to this, as this is a province which
is directly under the charge of the
Government of India and it is expect-
ed to set an example for other pro-
vinces.

Thirdly a big complaint is made by
a section of the people that in Delhi
Section 144 rule has become ualmost a
permanent feature. You find almost
every second month an announcement
in the press that no meetings can be
held; no processions can be taken out
without the previous permission of the
District Maﬁistrate. know the diffi-
culties of the Administration hut this
does give a handle to the Opposition
and to people who are not very kindly
dlspose«f towards the Administration
and- expose us to the charge that in
the capital of India, we are raling %y
resorting to the use of preventive sec-
tions of law. I would like the hon
Minister to take note of this fact also
and try to bring about some relaxation
so that there could be no room for



6046 Cenerul Budget—

[Shri Deshbundhu Gupta]

this complaint and meetings and pro-
cessions could be taken out as they
are done normally in other places.

With these few words I conclude and
I hope that my hon. friend will be
able to give an assurance that there
will be an increasing sense of security
round about Delhi and that the Cir-
cuit Bench will be opened on a definite
date, which he weuld fix. .

8hri A. Joseph: May I be permitted
to ask one or two questions?

Mr. Chairman: This time is set
apart for the hon. Minister.

Shri A. Joseph: I want to put only
two questions. I expected to speak on
the Demand. But I have not been
given an opportunity.

Mr. Chairman: The hon. -Member
may put the question.

Shri A. Joseph: 1 come to know
that the Ministry of Home Affairs
have instructed the various State Gov-
ernments to extend the facilities which
were given to the Harijans also to the
Harijan converts to Christianity under
the %‘undamental Rights in the Con-
stitution. May I know how many
State Governments have replied ac-
cepting this proposal extending the
facilities in the matter of education
.and other matters? I am not asking
for any reservation for the Assemblies
or anything because there is already
provision for such in the Constitutfbn.
My other question is this: If the
State Governments disagree to do that,
what steps do Government propose to
‘take to bring it into practice in the
interests of .the Christians of this
country? As regards my third ques-

Mr. Chairman: Two questions only
are allowed. If more and more ques-
tions are put only hon. Members will
speak and they will not be able to
hear the hon. Minister.

Shri R. K. Chaudhuri (Assam): May
I put a question?

Mr. Chairman: He may ask the

question later on.

Shri Rajagopalachari: I am sorry to
appear to be anxious to speak when
other hon. Members are up; but I
believe we have to frugalise our time
as much as possible so that we may
do as much work as possible within
the time that we have.

(

It may appear to be trite, my pro-
mising, but I do it sincerely. What-
gver advicg has been given to me in
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regavd to the improvement of the
administration ot the Ministry over
which I am placed, I shall consider as
valuable advice and give the utmost
consideration to the suggestions made.
As I said already, it is not merely an
old form of expression that I am
using; but I am saying it in all
sincerity.

Taking the last speaker firsi, I shall
deal with crime in Delhi and the
work of the police in Delhi. No one
knows Delhi better than Shri Desh-
bandhu Gupta, my hon. friend and
colleague. He knows exactly what is
necessary for Delhi, what is being
done and what is not being done. But,
there is a habit of making allegations
to which we have got used, without
examination. I do not myselt say
that what he has said is all incorrect.
But, I shall just mention one fact
which may perhaps make him think
over it again. Take the increase of
dacoities in Delhi to which he made
reference. If any outsider had heard
the speech or if the speech is report-
ed in foreign countries, they should
have a very funny idea ot how Delhi
is getting on, that in spite of all the
money that we have been spending
in Delhi, crime is going up. What
exactly is the position? It is casy
under the protecting shadow of the
House for us to make any allegations,
especially when there is nobody to
defend himself when any allegation
is made. There is no particular per-
son who has-been attacked. But take
the Delhi police as a whole. What is
it that we have here? The crime
figures in Delhi allogether, apart from
dacoities, in 1948,—~1 am not taking
the difficult years—was 18,635. In
1949, it rose to 22,502. Comparing the
figure for 1950 with that for 1949,

“it came down to 20,816 in 1950. It is

not a very great fall; but surely, it
is not a rise in crime. To reduce the
crime from 22,000 to 20,000 is not bad.
Hon. Members should at least not say
that there has been an increase.

As for dacojties, I have got the
figures here,

Shri Sondhi: Population is also in-
creasing, Sir.

Shri -Rajagopalachari: I need not
apologise for the increase in popula-
tion when the number of crimes is
actually less.

So far as dacoity is concerned, as
between the years 1949 and 1950,
there is a fall from one small number
to another smaller number. . Similar-
ly, in Ajmer. me reference was
made to law and order there. There
was a fall in crime from 4129 in
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1049 to 3526 in 1950. In dealing with
figures of crimes, we should remember
that an inérease in detection raises the
figure as much as an actual increase
in the commission of crimes. Serious
crimes like dacoity and robbery defl-
nitely show an improvement in Delhi.
There were 125 dacoity and robbery
cases in 1949; in 1950, we have had
only 81 cases. Now I ask why does
my hon. friend Shri Deshbandhu Gupta
say that there has been an increase
in” dacoities and ™

Shrli Deshbandhu Gupta: If I may
interrupt, if he could give figures for
dacoity apart from robbery, he will
probably find that dacoities have in-
creased.

o~ Shri Rajagopalacharl: If you will
corner me to dacoity, I shall corner
you further still, let me tell you. Only
a little waste of time, but it is worth
while. For the moment, you will be
patient with me. If the figure goes a
little wrong when I get at it actually.
I think there was a fall from 9 to 8.
Will: my hon. friend apologise if I show
a fall in dacoity?

Shri Deshbandhu Gupta: Most sure-
ly. But, I have to compare the figures
not for 1949 and 1950, but with the
previous years too.

Shri Rajagopalachari: I take the
flgures supplied to me for 1949 and
1950. If the hon. Member has any
actual figures apart from- official
figures that is a different case.
But, the actual official figures, 7
may assure you—I will preser
ly glve the figure for dacoity -
shows a fall. So also in robbery. I
did not note dacoity separately,
because it was less than ten, and from
a figure less than ten in 1949 it had
fallen to a flgure even lesser than that
in 1950. T thought it was fair to
include dacoity and robbery because
the technical difference is not much.
I have already given the figure. It
has gone down from above 100 to less
than 100. Therefore, the police have
not been idle, or the criminals have
glven us more chance. Whatever it
may be, crime has not Increased.

As regards the increase of police,
which was also referred to, my hon.
friends must realise the importance of
the functions of the police especlally
in Delhl. We are not caring for Delhi
merely. because it s a metropolitan
city. It is not as if we wish to dress
up our window only. Delhi is a very
strategic centre, both for good people
as for criminals, black-marketers. and
others. Everybody who has something
mischievous "in his mind. even an
ordinary agitator whether it be In
religion, or politics, or soclal philoso-
phy or whatever it may be. thinks

e
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that he must strike at the heart becsuse
Delhi is the seat of Government.
he wants to have a procession, he says
let us go to Delhi to have a proces-
sion. If he wants to hold a meeting.
he says let us go to Delhi. If he
wants to stage a drama, he thinks, he
should go to Delhi and stage it
There is an attraction in Delhi for all
that. Therefore, it is necessary te
strengthen our police in Delhi. Just
as it is necessary for a man to
look after his heart, even neglecting
the other limbs, of his body, so also,
sometimes, it is' necessary to look after
a place like Delhi which is situated
politically, geographically, interna-
tionally in a very delicate and ime
rtant position just now. I think we
ggve not done badly. I think if I
come with a Bill for increase in the
olice establishment of Delhi, hon.
embers will be liberal in their grant
rather than be stingy.

Shri Sondhi: Last year, 70 lakhs
were sanctioned.

Shri Rajagopalachari:
sary. )

As regards the Circuit Court, 1 did
say and I did mean, and I do wish
that we should accommodate the staff
and Judges as quickly as possible and
have the Circuit Court here. If I
could have my own way, I would
2ven say that the  entire Bar of
Punjab should be brought over here,
-and have the High Court settled down
in Delhi. It would ' improve the
Delhi atmosphere in many ways when
we have a number of leaders of cule
ture here. But, that is not possible.
Punjab 'is not in favour of it; the
Punjab Bar {s not in favour of {t
either. Every attempt will he made,
and I repeat again, whether I use the
word ‘very’ or whe‘her I do not use
the word ‘very’, every attempt will be
made to bring the Circuit Court to
working order in Delhi as soon as pos-
sible, Mr. Deshbandhu Gupta knows
me very well to imagine that I have
any desire to say one thing and to
sleep over it afterwards. In case it is
not possible. everybody will sympa-
thise with me and with Mr Desh-
bandhu Gupta. It all depends upoo
the accommodation being available in
Delhi, about which also T need not
waste words. because everybody knows
the difMculties.

It is neces-

I come next to what was spoken a
great deal about, that is, the injustice
done to the Scheduled Tribes in the
determination of their numbers and
specification of the Tribes by an
Order under the Constitution issued
by the President. Before I pro-
ceed with anything of a substan-
tial nature. I would like to draw the
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attention of the House to one thing.
All these facts and all these protests
were made in a memorandum addres-
sed to Government and on the 15th
February, 1951, a very long and clear,
frank reply has been sent to the hon.
Members who were the memorialists
and who had signed it. Every matter
is thoroughly discussed in that long
document and I have it before me, and
when the debate was going on I read
over the long letter through, and I
found that the whole matter has been
thoroughly and very frankly dealt
with. 'Every question has been analys-
ed and answered. I do not think that
I can add anything to what has been
said in that document of 15th Febru-
ary, 1951 which has already been
iven to the sixteen Members of Par-
ment who had written that letter
to the Prime Minister. Coples were
sent to the other signatories also, and
not only to Pandit Kunzru, I do not
think I differ from anything said in
that document, and having read it over
again, I confirm what has been said
in that document. I draw the atten-
tion of hon. Members to what is said
there and I can add nothing more to
i#t. But in order that other Members
of the House may have the advantage
of reading it, I shall place that letter
on the Table of the House immedi-
ately and the matter can be examin-
ed. After all, let us remember that
f# the President has issued an order
under that particular article of the
Constitution, it is flnal. It is very
explicitly laid down in the Constitu-
tion that even he cannot alter it
again, nor can anybody else alter it
by executive order. It has- to be
altered only by a Bill passed in Par-
liament. Therefore there is full oppor-
tunity to discuss the matter, and for
that reason also I place this reply
glven by Government to Pandit
Kunzru and his co-signatories in the
memorandum. We will have that
paper on the Table of the House and
every one can examine it and deal
with it when the proper time comes.

At the same time, it is somewhat
strange to me that we should generate
so much heat over this matter. In the
days when we had qualified franchise
and when large numbers could be kept
out, there was reason to attach great
importance {o what are called reserv-
ed seate. But when adult franchise is
the basis of election throughout the
land. these reserved seats lose their
importance. Everyone, whether he is
ealled a Hindu or whether he is called
a tribal or whether he is called by any
athar name, will be entitled to stand
as a candidate in his area where he
W88 {nflyence. A regerved seat, under
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a1 system of adult franchise practically
becuomes, so to say, a useless surpluse
age. But on account of past history,
there is a mental bias in favour of
reserved seats on the part of those
who consider themselves weak or in
a minority, and for that reason for
tef years we have allowed these re-
served seats. Let me explain in con-
crete terms to Mr. Oraon, what I say.
He says, “My people are wrongly put
down as Hindus. I am a tribal and

[MR. DEPUTY-SPEAKER in the Chair.]

should not be regarded a Hindu.”
Let it be so. Nobody prevents him
from standing in his area and nobody
can prevent him. Nobody can pre-
vent people in his area from voting for
him whether he is called a tribal or
a Hindu or by any other name, because
it is a territorial constituency and. . .

Babu Ramnarayan Singh (Bihar):
But Mr. Oraon does not understand
English.

Shri Rajagopalachari: But let me say
what I wish to say. Let no one think
that I am arguing in a presumptuous
manner. If he would kindly think
over the matter, he would find that
what I am telling him is not wrong;
and if I am wrong, we shall of course,
make the necessary changes when the
Bill comes up. I am not against cor-
rection of errors. Let all errors be
corrected and let the matter be set
right. First of all I maintain that this
is a misconceived fear. There is
nobody that will lose any advantage

by reason of anything put down here,

by a Scheduled Tribe. being enrolled
as normal, ordinary citizens, or an ordi-
nary citizen being enrolled in an area
where the tribes are larger in number,
as a Scheduled Tribal. There is no
mischief arising out of a mistake done
in a wholesale manner in a particular
area. Apart from that, I should like
to give an assurance. Every conces-
sion to which backward tribes and
classes were entitled in regard to
welfare work and the like cannot be
affected by this, because executivel

the Government is responsible for a

these people, whatever the nomencla-
ture of the cio-tes may be. I do not
think that. . .

Dr. Deshmukh: On a. point of fact,
Sir. I would like to point out that
although it is not the intention of
Government that any privileges or
concessions enjoyed by any castes or
sub-castes should be taken away, yet
as a matter of fact, because of this
redistribution of the various schedules,
cases have occurred of students being
disallowed scholarships and other cone
cessions in the middle of the session.
There are such cases in Maanya
Pradesh. :
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Shri Rajagopalachari: That is why
[ used the term “assurance” in this
eonnection. If there has been any
misapprehension in the matter of such
concessions, Government will take
every step to see that any nomencla-
tural differences or other differences
that might have arisen on account of
the President's order should not stand
in the way of the giving of such con-
cessions. If any caste or group has
been enjoying any privilege or conces-
sion, that privilege or concession should
continue. That is why I call it an
assurance and not an argument on
my part.

As regards the question of facts, as
I have already said, I would like hon.
Members to wait for this document
which I shall place on the Table of
the House. It is clear that if any-
thing has to be done that can only be
done by Parliament. .

Pandit Kungsru: May I ask the hon.
Home Minister whether the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes has submitted a report
embodying. . . . ..

Shri Rajagopalachari: Yes, yes. He
has sent some notings which were
duly communicated to the President;
but we have to wait, as I have said.
for the Bill in Parliament, because
nothing can be done without that, by
way of alteration. If any figures have
to be altered and data collected for
the purpose, it will be done, The
Commissioner has reported certain
matters. There is nothing secret about
it. I had already noted that I should

lace those letters on the Table of the

ouse, or rather, copies will be sent
to the hon. Pandit Kunzru. There is
nothing secret and the whole thing
ean be sent to Pandit Kunzru.

Shri Jaipal Singh: According to
article 338 of the Constitution, is not
the Home Minister bound to lay it
on the Table of the House?

Shri Rajagopalachari: The report
was not in that form. It was only
in the form of a preliminary letter
now and then sent by him after going
on inspections to certain places. It
was not an official document which
has to be placed on the Table of the
House and that is why it is awaiting
consideration. It will be placed, at
some time in the intermediate way,
at the disposal of the hon. Members
who are interested.

Mr. Jaipal Singh asked, “The

mmissioner no doubt, has been ap-
pointed. But what hus he
doing?” The answer is he has been

ing very good work. He has been
going. round places and he is one of
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the best men we could have got for
this fleld work and he has bgen
active and doing very good work.
But we should be patient, we should
exercise a little patience. Everything
cannot be done all together in one day
and in every Department.

And that takes me to the question
of the Scheduled Castes on which my
vigorous friend Mr. Sonavane made a
flery speech. There again, I should
like to say that it is wrong to exag-
gerate. I say over and over again
that in a Parliament of this kind, and
in the present stage of our develop-
ment, amidst the difficulties that we
are having all around, we will have
to exercise more care ' in making
allegations of neglect and of total dis-
regard of the Scheduled Castes and
so on. .As he was good enough to
acknowledge, I am not uninterested
in this kind of work. Nor, I can say
on behalf of my colleagues, is any one
of them uninterested in the welfare
of the scheduled classes. We have
given fifty years of our lifetime to this
kind of work. Even politics were
neglected in favour of our work in
regard to the scheduled classes. One of
the charges brought against me by
the Prime Minister when I was youn-
ger was that 1 was wasting my time
in the lobbies of the Legislative As-
sembly in Delhi over Harijan problems
when I should have been in prison
for my politics. Certainly we are all
interested in scheduled classes work.

But I want my hon. friend Mr.
Sonavane to remember that the res—
onsibility of the Central Government
s there to see that the constitutional
privileges given to the communities
are implemented. That is why a spe-
cial officer has been appointed. The
welfare work for the scheduled classes
and tribes is mostly the direct res-
ponsibility of the State Government
concerned. Nothing very much can be
done by us directly. It is well known .
that every State Government, ever
since responsibility was transferred—
I am not referring only to the recent
period but since 1937—to legislatures
and popular ministers in the provinces
have shown the greatest concern In
doing all within their power for the
welfare -and up-lift of these classes.
The inspiration came from the em-

‘phasis laid on the abolition of un-

touchabilily and the obligation of the
socalled upper classes to help in the
Harijan uplift movement by our
deceased leader and his immortal
spirit still guides our better minds.

For an Instance from my own per-
sonal knowledge let me bring to the
notice of Dr. Deshmukh and Mr.
Sonavane that the Madras Govern-
ment. about which I know personafly,
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has been allotting every year and
spending increasing sums of money for
Harijan welfare work. In the year
1950-51 one crore and six lakhs were
spent. According to the current year's
budget one crore, fifty lakhs and fifty
thousand have been allotted for this
purpose., That is in Madras only. It
does not include the extensive assist-
ance rendered to Harijan students by
wav of free tuition in all schools and
colleges in Madras. Let me tell Dr.
Deshmukh that there is no need for a
Harijan student to pav any fee if he
goes to Intermediate. B.A. nr BL. or
any professional colleges even and he
knows that. the fees are very heavy.
There are 1.300 special Hariian schools
and the number of pupils in Harijan
schools Incated in Hariian quarters
throughout the nrovince ¢omes to
100,000. The mid-davy meals supplied
to the students in schools cost
Rs. 12.50.000. 14.000 scholarships are
granted to eligible Harijan pupils.
which costs Rs. 6 lakhs a year. I
have no doubt that every province
is doing and will do a great deal in
the same direction. _

Dr. Deshmukh: They are not doing
half as much.

Shri Rajarzopalachari: For an insoir-
ing examnle I have taken the time
of the House to read the expenditure
of the Madras Government. It is not
to bonost myself or that Government
but I thought that it was good that
I mention these fignres. Tt will at
least remove a possible misapprehen-
sion in the mind of any Member, vide
Mr. Sonavane's speech published in
the debates of the Parlinment. The
allnotment in the Central Govern-
ment’s budget alone in this regard is
not a measure, I want him to remem-
ber. of the entire amount of special
agsistance given to the Scheduled
classes in India.

Shri Sonavame: Ts it not the res-
ponsibility of the Government of India
to issue directives to the State Gov-
ernments that the welfare of the
scheduled classes in the matter of
education. . . . . -

Shri Rajagopalacharl: I do not deny
hat.

Shri Sonavane: It was only one

instance of Madras. . . . .
Mr. Deputy-Speaker: Order. order.

Shri Rajagopalacharl: We have to
exercise our powers and discharce
our duties with great and almost dell-
eate concern for the rights of the State
Governments. The hon. Member be-
hnd me here will remember what
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the hon. Member from Coorg said
that we interfered with the decisions
of the Coorg Legislative Council. In
maay matters the same objection can
be raised if we send any directive,
which is not absolutely within our
power. As I have already said the
legitimate duties of the State Gov-.
ernments include the welfare work for
these classes. We can advise but we
cannot direct; we can emphasise, we
can insist and we can also, spend our
money. We are doing all {hese. And
the Constitution lays down certain du-
tles which we are discharging. More
than that we are not able to do and
we are not doing less than that.

Hon. Members belonging to the
scheduled classes are well aware of
our attitude of minds. Once you know
that our attitude of mind is straight,
why should you douht. All that we
might require is to be prodded now
and then and I take it that is what
is being done now. If you doubt our
sincerity it is a different matter. You
should then make laws to make us
act in a proper way. But if you do
not doubt our sincerity in the matter,
you may only remind us. . ...

Shri Sonavane: We want results.

Shri Rajagopalachari: That is why
I appeal for patience. No disease can
be cured except by such time as it
took to develop the disease. That is
a formula. . . ..

Shri Sonavane: My hon. friend is
also here.

Shrl Rajacopalachari: If my friend
will be just to this Government and
to the governments of the various
States he will recognise that a great
deal more has been done than he or
anyone like him would have done if
he had been in our position. A great
deal more courage has been shown by
those who took up this movement in
the upper classes than anybody in any
country has shown in respect of
parallel matters: a great deal more
courage has been taken fn hand by
the upper classes in all the States by
all Congressmen and others to what-
ever persuasion they may helong in

‘this regard. than anyone could have

expected of them according to ordi-
nary human nature. I want a certain
amount of apvnreciatiorn, not for me
but for my numerous colleagues who
have given of thelr very best for this
cause. :

I will proceed now, leaving that
subject. to what was said about Assam.
I want to be exact ahout this, if I
may say so. Rs. 24 lakhs have been
paid to the Assam Government as
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rant in aid for schemes of develop-
fneut in the tribal arcas. We should
not confuse scheduled classes with
30 lakhs have been paid
to the Assam Government on a provi-
gional basis to cover tihe ’deﬁcxt in-
curred during the two previous years
in the administration of the tribal
areas. This is statutory. Rs. 100
lakhs have been allottea in the
Budget of the current year for deve-
lopment schemes to be undertaken by
the various Stale Governments to pro-
mote the welfare of scheduled tribes
and to raise the level of administra-
tion in the tribal areas. In Bihar,
Madhya Pradesh, Orissa, Madhya
Bharat and Assam there is a separate
Minister in charge of welfare work
for tribes and scheduled classes and
backward classes. In Madras ever
since 1937 there is always a
scheduled caste Minister in the
cabinet who was concerned with
one portfolio or another and who
was naturally paying full atten-
tion to the welfare of the scheduled

castes. There will be a backward
classes commission—I may say 1in
answer to another hon. Member's

- question—to investigate and report on

the conditions of socially and educa-
tionally backward classes after the
census data are made available,

The Assam Government's request
for a grant of Rs. 20 lakhs for the
welfare of the scheduled tribes last
year was received too late for sanc-
tion during the financial year.
will be no avoidable delay when the

. schemes are received fromn the States
' this year. '

In respect of giving governmental
posts to qualified persons from among
the scheduled classes hon. Members
may rest assured that none of the
provisions notified in that regard re-
garding ratios reserved for scheduled
classes will remain unobserved. I am
sure that no scheduled caste Member
of Parliament would want that the
special concessions shown to the sche-
duled classes on account of their
backward condition should be allowed
to injure the efficiency of the services.
‘As and when qualified candidates
apply Government will not relax their
efforts to reach the proportions notified
in this respect. Wec "have no mental
reservations and we are eager to fulfil
our obligations. In any case, the pre-
sence of my hon. colleague, Mr,
Jagjivan Ram and of my powerful
colleague, Dr. Ambedkar in the Cen-
tral Cabinet should be a guarantee in
this respect.

¢ r.M.

Then, go to the question of the
separation ‘a‘ﬂu sxecutive and
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judiciary and connected topics, I
might as well dispose of that straight-
away. It was said this separation has
been delayed. I quite agree that
everything in this country is being
delayed. There is not a single thing
that we cannot do in a more rapid way
if we had been more fortunate or 1if
we had been in the habit of concentra-
ted purpose in regard to any particu-
lar matter, but I want your attention
for a nmunute on this question. We
ought not to confuse law and order
problems with justice in courts that
try olfenders. 'LThese are two distinct
matters. Law and order cannot be
entrusted to courts and they will not
undertake such a function; it has to
be done by the executive. The trial
of offendérs in a just and proper way
is a totally different thing from pre-
serving law and order in an area or
among a group of people. I claim
that there is no country in the world
where justice is dealt out to people
charged with offences better than in
our country. 1 have been at the bar
for a considerably long time before 1
threw oft my profession. I have prac-
tised betore every kind of court in
the old days. Things have not gone
worse—they have improved. But even
in the old days I claim for the magis-
trates and the judges of my country
that they have been excellent judges.
It may pe that according to the Acts
and tne Regulations there was a cer-
tain amount of control by the execu-
tive in the matler of promotions and
things like that of magistrates and
judges, but let me say on behalf of
the magistrates who were being
employed in our country even in the
older days that they have always dis-
charged their duties with due respect
to wnat is necessary to be aone
acecording to codes oi justice and law.
They have not been influenced by the
fact that they were being ordered
about by the executive Government in
regard to prospects or careers. Let us
not say things which lower the value
of our own capacity, intellectual or
in character. We are much better
than we are described to be by Mem-
bers of Parliament, I claim. (Hear,
hear). 1 have no doubt in my mine
that we are certainly better than we
have been described by. Members
when they rose up to speak. The
desire tor improvement is very strong,
but let us rememver that this is not
a private house where we discuss or
where we advise one another. Here
we are saying things every accent of
which wil be marked by other peo-

gﬁ. lw:l should therefore be truth-
. 0 not want any particular
praise of people who stand to

deserve praise, but it is wrong to say
that our magistrates have been dalte
vering wrong judgments. It is uttere
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ly unfair. If really this Parliament
is to maintain that, I can only go
home with the feeling that we have
been very unfair to honest and hard-
working people. Our judges are
very good judgés and I can recom-
mend them to any country anywhere;
there is no doubt about it in my
mind. . But the question of separation
of the judiciary and the executive
has been disposed of. That
separation will be done. 1 can take
the time of the House by reading
what has been done in Hyderabad,—
and in Hyderabad, it was thought
there was nothing like administra-
tion; some people said it was like a
jungle, that if any person was con-
victed there he was convic{ed by
the order of* the Nizam; that was
the notion in the world; there had
been a distinct separation between
the executive and the judiciary in
that State even before we took
charge, and that is being continued.
So also in some other States like
U.P. and Madras the experiment is
very briskly being carried on of
separating the executive from the
judiciary.. But let me make a con-
fession. It is not done hecause of
any doctrinal inspiration—it may be
it is done because most govern-
ments wish to create as many new
posts as possible. Whatever the
reason
separated from the judiciary and
judges are being appointed, judicial
magistrates’ courts are belng created.
This will show you that I am quite
frank with you; I do not wish to
hide anything, but at the same time
the pacé of erecting the judiciary in-
dependently of the executive is going
on whatever the reason may be.
Personally, if I had been the dictator
of this country, I would have arrang-
ed things differently but that is not
to the point.

It was sald that it was very wrong
that in Ajmér the civil liberties were,
so to say, suspended by the proclama-
tion of a dangerous situation in that

lace. Can anyone doubt that when

t was declared it was necessary, it

was absolutely necessary? There was
no question about it. It was a most
difficult and dangerous situation and
it was maintained till March, 1950.
It is true that as soon as the danger-
ous situation disappears under the
compulsion of a law some may think
we may abolish the roclamation
straightaway. but it would be as bad
and as dangerous as if a sick man, as
soon as he makes some improvement,
begins to eat whatever he likes. The
remedy has to be maintained a little
longer in order that we may not go
back to danger again. I do not think
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it was quite safe to leave the situse
tion there free till March 1850,
Therefore it was really not wrong the
order was kept up.

Coming to Delhi and connected:
topics, hon. Members have complain-
ed that we are restricting the right
to hold processions and meetings and
the like in Delhi, and that it is a
great shame that a great metropolis
should have these laws. I may ask
hon. Members to hear my experience.
I was in Bengal for some time during
a difficult time. 1 was in what is
called Government House there. 1
could not sleep on account of the
noise that was being made all round
me all those nine or ten months when
I was living there. Every day there
was a procession, every day there was
a slogan, every day there was shout-
ibng,Tthere was also the tear-gas
urst.

Shri Kamath: At midnight too?

Shri Rajagopalachari: Day and
night. It was a little exaggeration
which I have caught from the
speeches in the House, but I might
tell you that it is not much of an
exaggeration. Now, do you want, I
ask hon. Members. that this House
should be disturbed by processions
all round, by slogans and all that? Do
we want reol deliberation or do we
want our judgments and our deci-
sions to be made on account of fear
and favour and things like that?
What is the object of a demonstration?
It is a very ugly English word which
I hate from the bottom of my heart.
What is a demonstration? It proves
nothing except that one group of
people want to enforce their mind
upon another group of people.- Is that
a demonstration? It is altogether a
misuse of the English word which has
somehow or other developed in the
wrong line. A demonstration has
come to mean a procession. Does it
demonstrate the correctness of a deci-
sion by ten thousand people shouting
instead of one nundred shouting? Not
at all. We in Parliament should be
determined. It is one of the privi-
leges that we should claim as against
our own people that we should be let
alone to think, to discuss freely and .
quietly and calmly. Otherwise there
is no object in having a Parliament.
We may as well be governed by news-
paper opinions expressed from time
to time. Why do you meet here and
discuss? I claim it is not a wrgng:
thing in principle to say that the place
where Parliament meets should
saved from noise and confusion
attempts at intimidation and things of
that kind. We cannot put an
(Interruption). I was sure that:

ihaiq
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hon. Member would rise to interrupt
me. Why do you want a demonstra-
tion in Delhi? Let me argue step by
step. Why does anybody want to have
a demonstration in Delhi when we
arc meeting here? Why not it be held
somewhere else? It is because they
want to make us think too rapidly and
march in front of reason and alongside
of slogans and shouts and cries. They
want us to leave our reason behind
and march with the procession. 1
object to that. My whole heart would
be in a motion or a Bill that within
such and such radius of Parliament
nothing should be done by way of
demonstration and things like that.
In the old days there was not much
of newspaper publication, there was
not much of printed propaganda and
it was necessary personally to go and
push 'this and push that forward, but
today we have plenty of opportunities
for influencing one another in a quiet
and in a reasonable manner. What
is the object of the barbarous old-
fashioned method of thousands of per-
sons marching with sticks and flags
under which also there are sticks we
must remember to be used whenever
it is necessary. Black flags have been
shown to me but when the flag was
thrown at me there was also a stone
ingide the flag. It is an old-fashioned
thing. I beg of hon. Members to
accept my advice that we should not
toleratc too much of demonstrations
round PRarliament or other Legisla-
tures. That is the reason why 1hi
is placed on a different footing. We
do not dislike meetings ourselves. We
do not disltke addressing meetings.
We like to hear people speak. But
why should it be allowed to become a
disturbance in Delhi? I want hon.
Members to be patient with such
regulations as we desire or secure in
respect of deliberation in regard to
our own aflairs. That is my defence
for the Delhi suppression of civil liber-
ties! In fact, recent incidents have
shown the wisdom of such restrictions.
Had I introduced them, it would have
been a different matter, but we have
had them ever since we took over
charge. Here, we found the need for
it. We came in with a great preju-
dice in favour of free talking, free
processions and free everything, but
we were reduced {o a position when
we had to face our own difficulties
and accept such restrictions.

Shri Sarangdhar Das: May I point-

out that the Punjab Public Safety Act
was enforced here only about a month
and a half ago and not from the time
of the communal disturbances?

Shri Rajagopalachari: You mean,
before that meetings were free?

Shri Sarangdhar Das: Not in all
places

58 P.S.D.
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Shri Rajagopalachari: 1 can answer
both ways. If we introduced it on the
basis of experience, it is justified. If
we did not introduce it because it was
not necessary, and then we introduced
it now when we found it necessary
when people wished to hold certain
meetings here, then also it is justified.
But let me proceed quickly to give my
assurance. Some hon. Members may
imagine that all this is to prevent free
elections. 1 give my assurance on
behalf of the entire Government that
there is no desire no intention, on
the part of Governmen{ to put any
obstacles in the way of the freest ex-
pression of opinion in the elections tc
come, and we cannot secure a great
deal by having restrictions in Delhi

‘alone, if that were our object. The

elections would be held all over India
and it may be taken for granted that
the elections would be absolutely free,
but of course if as has happened in
some places people fight with one
another near the polls and hit one
another and create riots and distur-
bances, then what will happen is that
there will be no elections. That is all.
If we do want elections we want them
to be free and if we want free elec-
tions every member of every party in
the country should cooperate to reduce
violence to the minimum. I do not ask
for more than to reduce violence to
the minimum,. and to see that the
elections are not hampered in any
manner. This Government gives its
promise that the elections will be
free and also gives its promise that
if the elections are not free—(Inter-

ruption).

Mr. Deputy-Speaker: Let him not
interrupt again and again. We have
already taken much of the time which
is otherwise allotted to Labour Minis-

try.

Shri Rajagopalacharl: It was
during your absence, Mr. Deputy-
Speaker, that the time was extended
up to 4 o'clock for me.

The Minister of Labour (Shri
Jagjivan Ram): But four is over. It
is now quarter past four. .

Shri Rajagopalachari: I am sorry I
am wearing my reading glasses and
am not able to see the clock. I apolo-
gise to my colleague the Labour
Minister and to the House who are
as interested in labour matters as
myself. After all, really I ought to
have been given a whole day to give
satisfaction to the House. (Hear,
hear.)—but it was not possible. What
have I got to show? My hon. collea-

e who ls waiting can say that he
g:s put 5,000 women in service ana
20,000 men in rehabilitation works. I
can only say that I have put so many
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men in prison. I cannot show any-
thing constructive. I am given a job
which is a sweeper’s job, so to say
and on the whole I think the House
was really kind in reducing the time
for me perhaps. With these words, 1
ask that the Finance Minister be
given the Grants that he asks for
and that the two Cut Motions which
were moved in spite of all previous
practice may first be thrown out or
withdrawn.

Mr. Deputy-Speaker: I understand
that with a view to dispose of the
Cut Motions or give opportunities to
all Members and not merely Congress
Party Members the hon. Minister in-
vited all Members who had tabled
Cut Motions to come and discuss the
matter with him.

Shrl Rajagopalachari: It was in
accordance with the Speaker’s advice.

Shri Kamath: That did not rule out
Cut Motions being moved In the
House.

Mr. Deputy-Speaker: The hon.
Member need not run in advance and
draw inferences. I am only making
a statement to the House. I had pre-
sumed that the meeting was confined
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